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                                                 2013  

 
1. CHILDRENS DAY :  

           Childrens Day was observed on 14- 11 -2013 by conducting rally 
followed by awareness camp at Zilla Parished, Sangared dy.   The 
programme was conducted in co-ordination with the departm ent of District 
Woman and Child Development, Medak District.  In the  said awareness camp 
the participants were enlightened on various laws pertai ning to children such 
as Right to Education, Prohibition of Child Marriage,  and Prohibition of Child 
Labour etc. 

 

Photo:  COMMENCING RALLY FROM NYAYA SEVA SADAN, SANGAREDDY O N 
14 -11 -2013. 

 

 

Photo : Awareness Camp Programme on Child Rights. 
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2. HIV/AIDS DAY :  

On 1 st  December, 2013 observed HIV/AIDS Day by conducting ra lly from ITI, 
Sangareddy to Collectorate Complex, Sangareddy: follo wed by awareness 
camp. Various Government Departments   such as Revenue, Medical, 
HIV/AIDS, APSACS and Non Governmental Organisations S triving for the 
welfare of the people living with HIV/AIDS extended  their Co-operation   
conducting the programme successfully there by enlightenin g the public 
about various aspects pertaining to HIV/AIDS.  
 

3. DISABLED DAY:  

Observation of �³�'�L�V�D�E�L�O�L�W�\ day �´�� �Z�D�V done on 3.12.2013 by conducting 
awareness camp, at Balaji Gardens, Sangareddy prior to w hich Rally also 
conducted from ITI, Sangareddy to Balaji Gardens, Sanga reddy.  In this day 
in the said awareness programme Laws Acts and Rules perta ining Disabled 
persons and also the various Schemes implemented by Stat e/Central 
Governments for the welfare of Disabled persons, was exp lained to all the 
participants.  
 
4.  PARA LEGAL VOLUNTEER, TRAINING PROGRAMME:  

As per the Scheme for Para Legal Volunteers (Revised) an d Module for 
training for the Para Legal Volunteers, issued by the  National Legal Services 
Authority in the NALSA �± Quenquenial Vision and Strategy, training 
programme was conducted by the District Legal Services Au thority, Medak at 
Sangareddy, for the selected Para Legal Volunteers on 13 th  December, 2013. 
This batch of Para Legal Volunteers was already impar ted orientation course 
training on 26.09.2013. The programme was conducted a s per schedule 
from 10:30 A.M. to 5:00 P.M.  
 
 The programme was inaugurated by Smt. M.Kanaka Durga , Secretary, 
District Legal Services Authority, and Medak at Sangar eddy. The Para Legal 
Volunteers were explained about the objective of impa rting training to them, 
importance of the role of Para Legal Volunteers in the  society, the duties and 
responsibilities of Para Legal Volunteers.  
 
        The Secretary, District Legal Services Authority, Medak  at Sangareddy 
enlightened to the Para Legal Volunteers on the subje ct of Legal Services 
Act, persons eligible for availing free legal aid, Lok Adalats and the 
importance of legal awareness. They were also enlighten ed about Pre 
Litigation and the benefits of settlement of matters in  the pre litigation stage 
itself to avoid wastage of time and money and also t o maintain cordial 
relation with the opposite parties.  
 
       The volunteers were explained as to how they have to  make use of 
basic legal knowledge in advising the people and also r egarding the 
importance of getting the matters settled before Lok Adal at, to accrue legal 
validity and authenticity for the settlement. The Par a Legal Volunteers were 
clearly enlightened on the Alternate Dispute Resolutio n methods and the 
basic skills in mediation and counseling.  
 
        The topics relating to family laws such as Marriage Law s, Maintenance, 
and Divorce; Women related laws such as Protection of Wom en from 
Domestic Violence Act, Pre Natal Diagnostic Techniques Act, a nd Sexual 
Harassment at workplace and Dowry Prohibition Act were d ealt with, in the 
training programme.     
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Tea break was followed by the presentation of the Reso urce Person Sri 

P.Rama Rao, Advocate on the topics of Property Laws �± Transfer of Property, 

registration, sale and purchase of property. The Resource  Person also 

explained to the Para Legal Volunteers on various cri minal laws, bail, arrest 

and sureties; Children related laws such as Juvenile Justice Act, Prohibition 

of Child Labour Act and Prohibition of Child Marriag e Act.  

  

This was followed by the presentation by Sri E.Venugo pal Rao, 

Advocate on the topics of Labour Laws �± �0�L�Q�L�P�X�P�� �:�D�J�H�V�� �$�F�W���� �:�R�U�N�P�H�Q�¶s 

Compensation Act, Unorganized Workers Welfare and Socia l Security Act. 

The said resource person explained to the Para Legal V olunteers about 

various government schemes like National Rural Employmen t Guarantee Act, 

Pensions, Insurance, etc.  

 

The volunteers were also explained about the procedure for obtaining 

various certificates such as Caste Certificate, Disability Certificate, Birth 

Certificate, Income Certificate, Ration Cards, Voter Ident ity Cards, etc.  

 

At the end of the training programme, lot of discussi ons and 

interaction went on. Lots of doubts were raised by the volunteers which were 

all cleared by the Resource Persons. The volunteers expl ained about their 

experiences in trying to settle various types of litigati ons, especially 

litigations of matrimonial nature in their villages,  through counseling.  

 

The Para Legal Volunteers were informed that identity  cards will be 

issued to them after completion of training sessions and t hat the cards are 

very valuable and they were advised to utilize them in proper way and not to 

misuse them in any manner or at any time.  

The valedictory address was made by Sri E.Venugopal Rao,  Advocate 

and Para Legal Volunteer. The presentations made by the Resource Persons 

were providing new insights on the subjects which would h elp the trainees in 

thoroughly grasping the subject in totality and the pr esentations apparently 

helped the trainees in enhancing their skills and it would definitely be helpful 

in carrying out their responsibility more efficiently.  
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                                       2014  
5.  OPENING LEGAL AID CLINICS/LEGAL CARE & SUPPORT CENTR ES 

1.  Legal Aid Clinic Centre opened at Rudraram (v), Pat ancheru (M), 
on 7.01.2014.   

2.  Legal Aid Clinic Centre is opened at Pothirddy pally  (v), 
Sangareddy (M), on 8.1.2014. 

3.  Legal Aid Clinic Centre is opened at Nandi Kandi (v), 
Sadashivpet (M), and Budhera (v), Munpally (M) on 9. 1.2014 , 
10.01.2014. 
 
 

6.  HANDING OVER KIDNAPPED GIRL TO HER MOTHER  
 

          On perusing the news paper EEnadu, Andhra Jyothi dt.2 2.1.2014 
about the kidnapping of A girl child, immediately lett er was addressed to 
�+�R�Q�¶�E�O�H�� �$�G�G�O���� �'�L�V�W���� �-�X�G�J�H-cum- Chairman, MLSC, Siddipet. Requesting to 
enquiry about the care and custody of Krishnaveni who i s aged about 9 
years, R/o Khadhar pura , Siddipet who is kidnapped by Raziya Begum, 
Parveen Begum, Naziya Begum, and sold the child to one  Balamani and Bala 
Narsa Goud as published in the news papers Dated 22.1.20 14, and that the 
girl is in the custody of Inspector of Police, Siddipet One town Police Station .  
  
           Letter was also addressed to the concerned police in this r egard . 
Accordingly  �7�K�H�� �+�R�Q�¶�E�O�H�� �&hairman, MLSC, Siddipet enquired in the matter 
and informed this Authority that on 21.1.2014 ppolice  arrested the 
kidnappers/accused and produced the accused along with the m issing girl 
Krihsna Veni before the Judl. First. Class Magistrate, Siddipet on 22.1.2014,  
the JFCM recorded the statement of victim and handed over the victim girl  
to her mother namely R. Uma and she also given under taken letter. The 
victim was having natural mother R. Uma, hence the vic tim is not produced 
before CWC, for keeping her in the rescue home.   

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
Photo:  Kidnapped Girl-Handed Over to Her Mother.    
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7. SPECIAL PROGRAMME TO THE TRANS-GENDERS:  
 
        Special awareness programme conducted to the Trans-Gen ders on 

31.1.2014 at Nyaya Seva Sadan building, Sangareddy.  In this special 

Programme, the Secretary, DLSA, Sangareddy, explain to the Trans �±

�*�H�Q�G�H�U�V���D�E�R�X�W���W�K�H�L�U���U�X�O�H�V�����$�F�W�« 

8. CO-ORDINATION:  

        Co-ordination meeting conducted on 14.2.2014 with Insura nce 

Company Authorities and their counsels at Nyaya Seva Sa dan building, 

Sangareddy and in this meeting the Secretary, DLSA, and Sangareddy 

explained them about Legal Services regulations. 

 

9. LEGAL AID CENTRES OPENING:  

 

 

Photo:  Dist.Collector Smt.Smitha sabarwal opened the Legal A id      
Clinic at Collectorate Complex Sangareddy. 

 

1.  Legal Aid and Support Centre is opened at New Collectr ate Complex, 

Sangareddy on 24.2.2014. 

2.  Legal Aid Clinic Centre is opened at Dist. Jail Kand i (v), Sangareddy on 

15.2.2014.  This Legal Aid Clinic Centre is helping  to the poor 

prisoners. 

3.  Legal Care & Supporting Centre is opened at Mandal P raja Parishath, 
Patancheru, (M), and Medak Dist on 5.3.2014. 

4.  Legal Care & Support Centre is opened at Mandal PRaj a Parishath, 
Ramchandra puram (M), Medak Dist. on 6.3.2014. 
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10. JUNEVILE JUSTICE ACT TRAINING PROGRAMME:  

On 6.3.2014 at District Court Complex, Sangareddy. 

 

Photo : Police Training Progamme Group Photo. 

   11 . CO-ORDINATION MEETINGS:  
 

1.  Co-ordination meeting conducted with Bank & Chit Funds 
counsel at Nyaya Seva Sadan building, Sangareddy on 
14.3.2014 on the occasion of National Lok Adalat. 

2.  Co-ordination meeting conducted with Bar Association on 
20.3.2014 at Bar Association, Dist. Court Complex, and 
Sangareddy on the occasion of National Lok Adalat. 
 

  12. DEAF AND DUMB GIRL �± RESCUE HOME:  

 

On 21.4.2014 the Co �±Ordinator  DOVE-SWADHAR at Shanthinagar, 

Sangareddy (Non Govt. Organisation gave information to this Authority vide 

letter under reference cited that one unknown girl who  is deaf and dumb, 

aged about 20 years is rescued by Child Line ( a Non-Go vernment 

Organisation) and was referred to their shelter home by Police Sadasivpet.  

The girl is presently taking shelter at SWADHAR Home .   

It is also informed to this Authority that the said g irl is unable to 

understand the language and she is trying to commit suic ide and moreover, 

she is not co-operating with the inmates of the said home. The girl examined 

in DLSA.  She was in position to explain even by way of signs and unable to 

understand the language spoken. The appears below the 2 0 years and 

unable to right anything also, as such could not ascerta in the age particulars 

and her �S�D�U�H�Q�W�V�¶ particulars. 
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 Under these circumstances the girl was accommodated in th e 

rescue home through the Project Director, Dist. Woman an d Child 

Development and concerned police.  

 

13. MAY DAY:  

                �,�Q�W�H�U�Q�D�W�L�R�Q�D�O�� �/�D�E�R�X�U�� �'�D�\�¶�� �Z�D�V�� �R�E�V�H�U�Y�H�G�� �R�Q�� ��st  May, 2014 by 

conducting awareness camp to enlighten the audience on th e various welfare 

measures and schemes for the welfare of the labour commu nity. 

14. DISTRICT JAIL �± HEALTH CAMP:  
 
 

 
 
 
Photo : At District Jail Kandi (V), Medak Dist. 
 
Legal Literacy & Awareness camp conducted on 13.6.2014 at  Dist. Jail, 

Kandi (v), Sangareddy (M), and Medak Dist.  This camp  is conducted within 

coordination of MNR Dental College. 
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15 . VISITING OF BALASADAN:  

 

 

Photo:   At Bala Sadan, Sangareddy. 

 

       I have the honour to submit that in compliance of the directions of the 

�+�R�Q�¶�E�O�H�� �$���3���6�W�D�W�H�� �/�H�J�D�O�� �6�H�U�Y�L�F�H�V�� �$�X�W�K�R�U�L�W�\�� �X�Q�G�H�U�� �U�H�I�H�U�H�Q�F�H�� �D�E�R�Y�H�� �F�L�W�H�G���� �,��

visited the Children Home i.e. Shishu Gruha and Bala  Sadan situated near 

the office of the Superintendent of Police, Sangared dy on 19.06.2014 at 

4:00 P.M. The said Children Home is run by Woman & C hild Development 

Agency, Sangareddy. Ms. Sunitha, Circle Inspector of Pol ice, District Crime 

Record Bureau, and Sangareddy also accompanied me.  

 In Sishu Gruha I found 10 infants who are aged bet ween days babies 

to 11 months and 3 children aged about 3 to 6 years. A ll the infants are kept 

in two beds which are maintained very unhygienically.  There is only one 

cradle in the room. There is no proper sanitation, ven tilation and cleanliness 

inside and outside the Sishu Gruha.  

         The beds in which the infants are kept are emanating b ad smell. The 

clothes being used for the infants are kept on the cradle itself in which an 

infant is there at the time of my visit. It appears t he beds and clothes being 

used for the infants are not being kept in the sun as ma ndated under Rule 

42 of the Juvenile Justice (Care and Protection of Ch ildren) Rules, 2007.  

        One of the baby aged about 6 months is suffering with  infection on her 

forehead. Another baby who is days old, is also suffe ring with infection all 

over her body and another baby is suffering from fev er. All the babies are 



9 
 

 
 

crying at the time of my visit. Only one Ayah/Maid w as present at that time 

and nobody was feeding the babies though they were c rying.  

          When enquired about the presence of the ANM and also o ther maids 

who are supposed to look after the infants, no proper a nswer was given by 

those present there. I was informed that a doctor has come  and checked u p 

the baby suffering from fever. There are no napkins for the infants and milk 

is also not being given properly to them. All the i nfants appear to be of 

underweight and the condition of the infants is very m uch pathetic who are 

living in a room without any hygiene and sanitation .  

         Only after my visit, the persons present there, started cleaning the 

room. There is no hot water and the babies are not g iven proper bathing. 

The washing clothes are also emanating badodour and the  same are used to 

wrap the infants. There is no proper drainage system and there is also no 

arrangement for disposal of garbage. Moreover, I noti ced that there is no 

proper handling of the infants. The mosquito nets b eing used are also not in 

good condition and it seems there is no pest control ta ken up as flies and 

mosquitoes are also present in and around Shishu Gruha.  The kitchen is also 

not clean. After my visit only, they tried to clean th e kitchen. The washing 

area is situated immediate to the room where the infa nts are kept.  

When I enquired the children aged 3 to 6 years who we re present 

there, about the diet they are being given, they inf ormed that they are given 

food in the morning and again in the night only the y will be provided food. It 

also appears that the children aged 3 to 6 years are no t properly bathed and 

their heads are not cleaned and maintained properly.  

The children are unable to tell their names properly.  Proper records of 

the infants present there, is also not shown. When I qu estioned, no proper 

answered were given, as such records were not there as env isaged under 

Rule 54 of the Juvenile Justice (Care and Prevention of Children) Rules, 

2007.The disposal articles were also kept by the side of the infants room. No 

record was shown about the visit of the doctor and also the medicines being 

given to the babies.  

I found one medicine which is kept in the shelf in the r oom, for which 

the date of expiry is completed. The staff present there is not giving proper 

and satisfactory replies and are answering very adaman tly. It appears that 

no nutritious food is being given to the children aged  3 to 6 years. Medical 

records of the babies are also not maintained as envisage d under Rule 45 of 

the Juvenile Justice (Care and Protection of Children ) Rules, 2007.  
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Infection is also present in the genital parts of the ba bies as they are 

not cleaned and maintained hygienically. There is no proper padding also. I 

reiterate that the condition of the infants present in the Shishu Gruha is very 

pathetic. If the same condition prevails and continues, there is every 

likelihood of danger to the lives of the babies. Ther e is no compliance of 

Rules 40 to 45 of the Juvenile Justice (Care and Prote ction of Children) 

Rules, 2007. There is no recreation facility such as pla ying items available to 

the children. The premises which is situated by the side o f a grave yard,  is 

emanating foul smell with lack of proper drainage faci lity, lack of proper 

electricity and also not maintained properly with grass  and bushes situated 

all around.  

I visited the Bala Sadan which is also situated in th e same premises. I 

found 29 girls in the Bala Sadan. The entire buildi ng is completely 

dilapidated and in a very bad condition without any hygiene and with bad 

odour. The flooring, doors and windows are in a dilap idated condition. There 

are 4 bath rooms and toilets for the children but wit hout any proper lighting 

facility. The toilets are surrounded with heavy grass an d bushes filled with 

insects. The girls are urinating in the open place itself  as they are unable to 

use the toilets during the night time.  

It is also informed by the children that snakes are freq uently visiting 

them in the building. The beds and mattresses available  for the children are 

in a very bad condition with rust and half burn mattr esses. The living room 

of the Bala Sadan is also not properly ventilated an d there is lack of 

sufficient lighting facility for the children.  

There is one night watch man present there. She is ag ed about 45 to 

60 years and having eye problem. On enquiry she repo rted that one of her 

eyes is not functioning properly. There is no proper  drinking water facility to 

the children. When questioned about the diet and other aspects, the children 

informed that they are given morning breakfast and ni ght dinner, and now 

and then the children are given nuts which are essentia l for their age such 

as peanuts, jaggery, etc.  

It is further reported that the children those having  menstrual cycle, 

are suffering from pain, however no doctor is visitin g them. The bedroom 

which is situated adjacent to the living room  is in worst condition with 

broken doors and windows and very bad flooring, witho ut any proper 

ventilation facility. When I visited the kitchen, the re I found rice soaked for 

cooking, and the rice is of very poor quality. There is lack of hygiene, 
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cleanliness and ventilation in the kitchen and store ro om also. The cooking 

utensils are in bad condition.  

On enquiry it is reported that a Manager, Social Worke r and ANM 

should be present there. However, at the time of my v isit, I found none of 

them there. It is also informed that the capacity of th e Bala Sadan is 60, 

however, at that time only 29 girls were present. P roper information 

regarding the exact number of children residing there i s not given to me and 

records were also not shown. On enquiry, the children in formed that they 

are made to clean the cooking utensils also and they a re also not being 

given sanitary napkins when needed. The children are b eing given morning 

breakfast and dinner at night.  

No snacks are given in the evening. No record pertaining to  the 

photographs, names and particulars of the children is f ound there. Though 

they informed that even after repeated requests, the M unicipal authorities 

are not cleaning their premises, there is no record to show the same. The 

entire premise is not pest controlled. Garbage and disposa l waste is found in 

and around the premises.  

As per Rule 42(g) of the Juvenile Justice (Care and P rotection of 

Children) Rules, 2007 sufficient number of well lit a nd airy toilets in the 

proportion of at least one toilet for seven children shou ld be there. However, 

there are only four toilets for 60 children. I reiter ate that Rule 42 pertaining 

to sanitation and hygiene, Rule 67 pertaining to Main tenance of Registers, of 

the Juvenile Justice (Care and Protection of Childre n) Rules, 2007 is not at 

all complied with. Moreover, the said Shishu Gruha an d Bala Sadan are 

situated by the side of graveyard where deadbodies are  cremated daily. 

I feel that immediate steps should be taken for improv ement of the 

conditions of the Shishu Gruha and the Bala Sadan an d also for compliance 

of the Rules as prescribed in the Juvenile Justice (Car e and Protection of 

Children) Rules, 2007, in true spirit. 

Collector ordered woman and child Welfare Department for  taking 

necessary steps after one week report again we visit Bala sadan and Shishu 

gruha the maintained hygienic condition accordingly we gave instruction for 

maintenance of Shisu Gruha and Bala Sadan. 
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16. RALLY, AWARENESS CAMP ON CHILD RIGHTS:  

 

 

Photo : Rally to Zilla Parishad Office Sangareddy. 

 In view of the compulsory education mandated by the Constitution of 

India for the children under the age group of 6 to 1 4 years, to schools and 

thereby abolish the child labour, the District Legal Services Authority, Medak 

�'�L�V�W�U�L�F�W���D�W���6�D�Q�J�D�U�H�G�G�\�����X�Q�G�H�U���W�K�H���F�K�D�L�U�P�D�Q�V�K�L�S���R�I���'�U���*���5�D�G�K�D���5�D�Q�L�����+�R�Q�¶�E�O�H��

I Addl.District & Sessions Judge, I/C Prl.District & Sessi ons Judge cum 

Chairman, District Legal Services Authority, Medak Di strict, conducted a rally 

followed by legal awareness camp to create awareness on th e 

implementation of Child Labour (Prohibition and Reg ulation) Act 1986 and 

Right of Children to Free and Compulsory Education, 2009 on 26 th  June, 

2014. Prior to the conducting of the rally and awaren ess camp, a co-

ordination meeting was conducted with the Police Offici als, Revenue 

Officials, Probation Officer, Child Welfare Committee  Members, Officials of 

Women & Child Development Agency, Retainer Lawyers, Panel Lawyers, 

Legal Care & Support Centre Lawyers, Officials of Labo ur Department, Rajiv 

Vidya Mission, Police officials and also Nongovernmen tal organizations to 

discuss regarding conducting of a rally and also awarene ss camp to create 

awareness among the general public pertaining to the im portance of 

prohibition of child labour and also the importance of compulsory education 

to the children.  

         In the said co-ordination meeting, action plan for co nducting of the 

programme was drafted and it was resolved by all the l ine departments that 

review meetings will be conducted every month to discus s about the work 

done and for effective results in the implementation o f the said Acts.  
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The said rally and awareness camp were conducted in co-o rdination 

with the Office of the Deputy Commissioner of Labour,  District Educational 

Office, District Rural Development Agency, District Wom an and Child 

Development Agency, National Academy of Construction, Raj iv Vidya 

Mission, Mission for Elimination of Poverty in Municip al Areas, Police 

Department, District Probation and Correctional Service s, District Medical 

and Health Office, Lok Adalat Bench Members, Retainer Lawyers, Legal Care 

and Support Centre Lawyers, Legal Aid Centre attache d to Juvenile Justice 

Board, Child Welfare Committee Members, Members of the  Bar Association 

and Non-Governmental Organizations. 

 

 On 26.06.2014 at 8:30 A.M. all the participants repre senting various 

departments concerned with child labour and child educati on such as ICDS, 

Anganwadi Workers, Gender Social Action Committee memb ers, Rural Self 

Help Group members, Urban Self Help Group members, Nati onal Academy of 

Construction members, Members of the Non-governmental or ganizations 

dealing with the matters pertaining to children viz.,  CARPED (Child Line) and 

Sadhana have assembled in the court premises by 8:30 A.M.   

 

       The learned Advocates of the Bar Association, Sangareddy , Lok Adalat 

Bench Members, Retainer Lawyers, Legal Care and Suppor t Centre Lawyers, 

Legal Aid Centre attached to Juvenile Justice Board, Child Welfare 

�&�R�P�P�L�W�W�H�H�� �0�H�P�E�H�U�V�� �D�O�V�R�� �S�D�U�W�L�F�L�S�D�W�H�G�� �L�Q�� �W�K�H�� �U�D�O�O�\���� �6�P�W���� �$���%�K�D�U�D�W�K�L���� �+�R�Q�¶�E�O�H��

Spl.Judge for Trial of Offences under SC/ST (POA) Act cum V Addl.District & 

�6�H�V�V�L�R�Q�V�� �-�X�G�J�H���� �6�U�L�� �3�D�W�L�O�� �9�L�W�D�O�� �5�D�R���� �+�R�Q�¶�E�O�H�� �3�U�H�V�L�G�H�Q�W�����'�L�V�W�U�L�F�W�� �&�R�Q�V�X�P�H�U��

Forum, Sri Shaik Razak Uz Zama, Senior Civil Judge,  Sri N.Venkat Ram, 

Judicial First Class Magistrate-Excise Court, Sri Vishn uvardhan Reddy, 

President, Bar Association; Sri K.Koteshwar Rao, Deputy Commissioner of 

Labour; Dr.A.Rajeshwar Rao, District Educational Offi cer; Smt. S.Yasmeen 

Basha, Project Officer �±Rajiv Vidya Mission; Sri I.Jyothi Prakash, Officer on 

Special Duty (Police Department); Sri J.Rajeshwar Reddy , Project Director-

District Rural Development Agency; Smt. S. Sunitha, In spector-District 

Crime Records Bureau; Sri M.S.Chandra, Director �± CARPED also 

participated in the programme. 

 

      �7�K�H���U�D�O�O�\���Z�D�V���L�Q�D�X�J�X�U�D�W�H�G���E�\���'�U���*���5�D�G�K�D���5�D�Q�L�����+�R�Q�¶�E�O�H���,���$�G�G�O���'�L�V�W�U�L�F�W���	��

Sessions Judge, I/C Prl.District & Sessions Judge cum Chai rman, District 

Legal Services Authority. The rally was conducted from co urt premises to the 

Inspection Bungalow Guest House, Sangareddy with the pa rticipants 
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chanting slogans pertaining to prohibition of child labo ur and also about 

compulsory education of children.  

 

 At the Inspection Bungalow Guest House, legal awareness ca mp was 

conducted. In the inaugural address, the Secretary, Distr ict Legal Services 

Authority explained to the gathering about the obje ctive of conducting the 

rally and awareness camp and requested all the concerned  department 

officials to take steps for effective implementation o f the Child Labour 

(Prohibition and Regulation) Act, 1986 and also Right  of Children to Free and 

Compulsory Education, 2009. Child labour is the resul t of ignorance, 

illiteracy and poverty among the people in the society , and that due to child 

labour, the children are addicted to bad vices and th ereby become anti-

social elements and turn out to be burden to the societ y.  

 

      The consequences of employing child labour were explaine d in detail. It 

was reiterated that it is the duty of all the line dep artments to take effective 

steps for prohibition of child labour and to enroll such  children in schools so 

that the children turn out to be good citizens and hum an beings. The 

Sec�U�H�W�D�U�\���� �Z�L�W�K�� �W�K�H�� �S�H�U�P�L�V�V�L�R�Q�� �R�I�� �W�K�H�� �+�R�Q�¶�E�O�H�� �&�K�D�L�U�P�D�Q�����'�L�V�W�U�L�F�W�� �/�H�J�D�O��

Services Authority, assured that the services of Para Leg al Volunteers will be 

utilized for implementation of the said two Acts.  

 

      It was also informed that circulars are issued to all t he Mandal Legal 

Services Committees in the district for strict implementa tion of the said Acts 

with the assistance of the Para Legal Volunteers and t o send reports to this 

�$�X�W�K�R�U�L�W�\�� �U�H�J�X�O�D�U�O�\���� �+�R�Q�¶�E�O�H�� �&�K�D�L�U�P�D�Q���� �'�L�V�W�U�L�F�W�� �/�H�J�D�O�� �6�H�U�Y�L�F�H�V�� �$�X�W�K�R�U�L�W�\��

reiterated about the importance of abolition of child labour and also about 

compulsory education to the children under the age gro up of 6 �± 14 years.  

�+�R�Q�¶�E�O�H�� �9�� �$�G�G�O���'�L�V�W�U�L�F�W�� �	�� �6�H�V�V�L�R�Q�V�� �-�X�G�J�H�� �H�Q�O�L�J�K�W�H�Q�H�G�� �D�E�R�X�W�� �W�K�H�� �L�P�S�R�U�W�D�Q�W��

role of parents especially the mother for encouraging th e children to go to 

school and also at the same time duty is cast upon the officials who are 

concerned with child rights, to concentrate on strict imple mentation of 

compulsory education to the children under the age gro up of 6 �± 14 years. 

President, District Consumer Forum also reiterated abou t the importance of 

compulsory education to the children under the age gro up of 6-14 years and 

that awareness should be spread among the public about the schemes which 

are available to the poor people to earn income such a s NREGS, etc. so that 

they do not send their children to work instead of scho ols, thereby child 

labour is reduced. 
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       Deputy Commissioner of Labour explained clearly about t he punishment 

envisaged under the Child Labour (Prohibition & Regu lation) Act, 1986 to the 

people who employ child labour. He also explained abo ut the steps that are 

being taken in the district for the effective implem entation of the Act. The 

District Educational Officer assured to co-ordinate with the Labour 

department and also the District Legal Services Authority i n spreading 

awareness among the public about the Prohibition of C hild Labour and also 

Compulsory Education to children. He also assured to ta ke necessary steps 

for improving the conditions of the schools to enroll more number of 

children. Project Director, District Rural Development A gency explained 

about the importance of free and compulsory education sy stem and to 

obtain undertaking letters from the villagers through t he Self Help Groups 

and Social Action Committees so as to create child labou r free villages.  

Project Officer, Rajiv Vidya Mission enlightened the audience on the Child 

Labour (Prohibition and Regulation) Act, 1986 and R ight of Children to Free 

and Compulsory Education, 2009 in detail.  

 

        She also assured to provide all necessary facilities in th e schools to 

prevent dropouts. The Secretary, District Legal Services Authority requested 

the District Educational Officer and the Project Offi cer, Rajiv Vidya Mission to 

take care about migrant children and to see that they are enrolled into 

schools. The Special Juvenile Police Unit represented b y the Officer on 

Special Duty Sri Jyothi Prakash, also assured full co-o peration on behalf of 

the Police Department to take steps for enrolment of chil d labour into 

schools and lend their helping hand for the eradicati on of child labour. Senior 

Civil Judge, Sangareddy reiterated all the people in the society to feel it as a 

moral responsibility to enroll child labour into schoo ls rather than make them 

work sacrificing their childhood. The audience was impre ssed upon to spread 

awareness among their neighbours also regarding prohibi tion of child labour 

and also on the right of children under the age group  of 6 to 14 years to 

compulsory education. The Members of the Non Government al Organizations 

viz., CARPED/Child Line and Sadhana and also all th e self help groups 

members have expressed their views and experiences while d ealing with the 

problems of child labour and child education. The offi cials of all the 

departments have assured their full co-operation and co- ordination in this 

regard.  
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17.Legal Awareness Camps on Various Topics:               
 

       �³�9�L�G�\�D�� �'�D�Q�D�P�´ Legal Awareness Camp was conducted at District Jail, 
situated at Kandi village o Sangareddy Mandal on 11. 07.2014 to enlighten 
the inmates about the importance of education. The said  awareness camp 
was conducted in co-ordination with the department of Ja ils & Correctional 
Services.  

       On 21.07.2014 awareness camp was conducted to the driver s of Road 
Transport Corporation buses to enlighten them on various safety measures 
to be taken while driving vehicles and also on Motor s Vehicles Act. The 
programme w as conducted in co-ordination with the authorities of Stat e 
Road Transport Corporation.    

       On 28.07.2014 awareness camps were conducted in the Audi torium, 
Collectorate Complex, Sangareddy wherein Government S chools teachers, 
Head Masters, Correspondents of private schools, bus driv ers of school 
buses to create awareness on various measures to be adopte d by them 
pertaining to children, child education and various child  rights. The topic of 
Fundamental Duties was also dealt with. The said two aw areness camps 
were conducted in co-ordination with the departments of E ducational and 
Road Transport Authority.    

18. VISITED TO SHISHUGRUHA- BALASADAN:  

 

 

    Photo:   At Shishu Gruha, Sangareddy.  

          �,�Q�� �F�R�P�S�O�L�D�Q�F�H�� �R�I�� �W�K�H�� �G�L�U�H�F�W�L�R�Q�V�� �R�I�� �W�K�H�� �+�R�Q�¶�E�O�H�� �$���3���6�W�D�W�H�� �/�H�J�D�O��

Services Authority under reference above cited, I visit ed the Children Home 
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i.e. Shishu Gruha and Bala Sadan situated near the o ffice of the 

Superintendent of Police, Sangareddy on 30.07.2014 a t 4:00 P.M. The said 

Children Home is run by Woman & Child Development A gency, Sangareddy.  

 In Sishu Gruha I found 10 infants who are aged bet ween days babies 

to one year and 3 children aged about 4 to 6 years. A ll the children are 

healthy in appearance, the premises is neat and clean. The Supervisor of the 

Shishu Gruha was not found and it is informed that she  has gone out just 

before my visit. I also verified the food being provid ed to the children. 

However, the mattresses were not replaced. Records pertain ing to the 

history of the children were not shown. The medical re cords of the children 

mentioning the periodical checkup by the government d octor, was also not 

shown. I advised the concerned to maintain the records as p er rules 

mentioned in Juvenile Justice (Care & Protection of C hildren) Act, 2000, by 

the next visit.   

I visited the Bala Sadan which is also situated in th e same premises. I 

found 52 girls in the Bala Sadan. The girls are aged between 6 to 15 years. 

The premise is neat and clean. The children reported t hat they are being 

treated properly by their warden and they are being  provided healthy food. 

The girls represented that they are interested to acqui re computer 

knowledge and requested for provision of a computer. A s such, the said 

request was intimated to the concerned department i.e. I ntegrated Child 

Development Scheme.  

It is noticed that the girls in the Bala Sadan are n ot being provided 

with beds / mattresses to sleep and that they are sleepi ng on the ground 

itself. However, the Supervisor of the Bala Sadan wa s not present there to 

enquire in this regard. Smt. Lalitha, Matron and Sri  N.Ram Reddy, Social 

Worker were present there at the time of my visit. One Ayah was also 

present.  

The hygienic conditions of the Shishu Gruha and Bala Sadan have 

improved, however as the said premises is situated by th e side of burial 

ground, there is a need to change the premises from th e present place as 

the children of both the Shishu Gruha and Bala Sadan  are aged about 0 to 

15 years. The Superintendent of Bala Sadan is advise d to maintain records 

as per Rules mentioned in Juvenile Justice (Care & Prot ection of Children) 

Act, 2000. 
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19. CAMP WITH ALL SCHOOL MASTERS:  

 
 
Photo : Camp Photo. 
 
        Conducted Legal Literacy & Awareness Camp with D.E.O Go vt. School 
Teachers ���� �+�H�D�G�� �0�D�V�W�H�U�� �R�I�� �3�U�L�Y�D�W�H�� �6�F�K�R�R�O�� �	�� �*�R�Y�W���� �6�F�K�R�R�O�V���� �1���*���2�¶�V���D�W�� �'�L�V�W����
Collectorate Auditorium, and Sangareddy on 28.7.2014 on Legal Literacy 
Authority Act, Persons eligible for free legal aid, Chi ld Rights, Fundamental 
Duties. 
 
19. JUVENILE JUSTICE ACT AWARENESS CAMP:  

      On 02.08.2014 awareness camp was conducted at Nyaya Seva S adan, 
Sangareddy to enlighten the Integrated Child Protecti on Scheme members, 
District Child Protection Unit members, Protection Offi cers, District Child 
Protection Officers, Superintendents of Children Homes a nd Social Workers, 
on Juvenile Justice (Care and Protection of Children)  Act, 2007.  This 
programme was conducted in co-ordination with the Distri ct Women & Child 
Development Agency, Medak at Sangaredd y.   

       �/�H�J�D�O�� �/�L�W�H�U�D�F�\�� �	�� �$�Z�D�U�H�Q�H�V�V�� �&�D�P�S�� �F�R�Q�G�X�F�W�H�G�� �D�W�� �*�R�Y�W���� �:�R�P�H�Q�¶�V��������������������������
Degree College, Sangareddy on 5.8.2014 on women Righ ts, and 
Fundamental Duties & Various Laws. 
 
       Conducted Legal Literacy & Awareness Camp at Govt. Tara  Degree 
College, Sangareddy on 12.8.2014 wherein the particip ants were 
enlightened on various laws relating to women such as property rights, 
family laws, dowry harassment, maintenance, Protection o f Women from 
Domestic Violence Act, etc. 
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20. TRAINING PROGRAMME ON J.J. ACT TO JUVENILE/CHILD 
WELFARE OFFICERS:  

 

 

Photo : Group Photo. 

         With reference to the subject cited, I submit that in compliance of the 

�L�Q�V�W�U�X�F�W�L�R�Q�V���R�I���W�K�H���+�R�Q�¶�E�O�H���$���3���6�W�D�W�H���/�H�J�D�O���6�H�U�Y�L�F�H�V���$�X�W�K�R�U�L�W�\���Y�L�G�H���U�H�I�H�U�H�Q�F�H��

cited, and in compliance of the �R�U�G�H�U�V���R�I���W�K�H���+�R�Q�¶�E�O�H���6�X�S�U�H�P�H���&�R�X�U�W���R�I���,�Q�G�L�D��

in Sampurna Behrua  Vs. Union of India & Others, one d ay training 

programme was conducted to the Police Officers, Juvenile/ Child Welfare 

Officers,  Members of the Special Juvenile Police Units and other stake 

ho lders in Medak District, on 14 th  August, 2014 in the Conference Hall, 

District Courts Complex, Sangareddy. The said programme  was conducted in 

co-ordination with District Woman and Child Development Agency, Medak at 

Sangareddy.  

 

          Dr.G.Radha Rani, �+�R�Q�¶�E�O�H�� �,�� �$�G�G�O���'�L�V�W�U�L�F�W�� �	�� �6�H�V�V�L�R�Q�V�� �-�X�G�J�H�� �,���&��

Prl.District & Sessions Judge cum Chairperson, District Le gal Services 

�$�X�W�K�R�U�L�W�\���� �6�P�W���� �$���%�K�D�U�D�W�L���� �+�R�Q�¶�E�O�H�� �6�S�O���-�X�G�J�H�� �I�R�U�� �7�U�L�D�O�� �R�I�� �2�I�I�H�Q�F�H�V�� �8�Q�G�H�U��

SC/ST (POA) Act cum V Addl.District & Sessions Judge; S ri Shaik Razak Uz 

Zama, Senior Civil Judge; Smt. Neeraja, Prl.Junior C ivil Judge; Sri C.Durga 

Prasad, Judicial First Class Magistrate-Mobile Court  I /C Prl.Magistrate, 

Juvenile Justice Board; Sri N.Venkat Ram, Judicial Fir st Class Magistrate; Sri 

Jyothi Prakash, Officer on Special Duty; Sri A.Vishnu vardhan Reddy �± 

President, Bar Association, Sangareddy were present. Sri  Barkat Ali Khan, 

Faculty (LAW), Police Academy, Hyderabad; Sri David Raj u, State 
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Programme Manager (Child Protection) and Dr.Murahari , Clinical Psychiatrist 

were also present as Resource Persons to give their valu able lecture to the 

trainees. However, the Project Director, District Woman & Child 

Development Agency was not present even for the inaugur ation of the 

training programme.   

 

         The training programme commenced with the lighting of the lamp by 

�'�U���*���5�D�G�K�D�� �5�D�Q�L���� �+�R�Q�¶�E�O�H�� �,�� �$�G�G�O���'�L�V�W�U�L�F�W�� �	�� �6�H�V�V�L�R�Q�V�� �-�X�G�J�H�� �,���&�� �3�U�O���'�L�V�W�U�L�F�W�� �	��

Sessions Judge cum Chairperson, District Legal Services Auth ority.  

Welcoming all the dignitaries and all the participant s to the training 

programme, Smt. M.Kanaka Durga, Secretary, District L egal Services 

Authority, explained about the objective of conducting  the said training 

programme to enlighten about the importance of the ro le of Special Juvenile 

Police Units, Child Welfare Officers, Juvenile Justice B oard, Integrated Child 

Protection Unit, Child Welfare Committee and other st ake holders in effective 

implementation of the Juvenile Justice (Children in  Need of Care & 

Protection) Act, 2000; Protection of Children from Sex ual Offences Act, 

2012, Child Marriage Prohibition Act and various oth er issues relating to 

children such as child labour, orphan children, sale of chi ldren, street 

children, child trafficking, etc. The participants were urged to make use of 

the training programme in the best way and perform t heir duties to the 

fullest.    

   

          �'�U���*���5�D�G�K�D�� �5�D�Q�L���� �+�R�Q�¶�E�O�H�� �,�� �$�G�G�O���'�L�V�W�U�L�F�W�� �	�� �6�H�V�V�L�R�Q�V�� �-�X�G�J�H���� �,���&��

Prl.District & Sessions Judge cum Chairperson, District Le gal Services 

Authority, Medak District inaugurated the programme a nd enlightened the 

audience on the importance of the awareness regarding juv enile justice and 

the responsibilities of the Members of the Special Juven ile Police Officers, 

Child Welfare Officers and other stake holders in help ing the juvenile to 

�E�H�F�R�P�H�� �J�R�R�G�� �D�Q�G�� �U�H�V�S�R�Q�V�L�E�O�H�� �F�L�W�L�]�H�Q�V�� �R�I�� �W�K�H�� �F�R�X�Q�W�U�\���� �7�K�H���+�R�Q�¶�E�O�H��

Chairperson also enlightened in detail about Protection  of Children from 

Sexual Offences Act, 2012.  

 

         In the first session, Sri C.Durga Prasad, Judicial First C lass Magistrate, 

I/C Principal Magistrate, Juvenile Justice Board, Sanga reddy dealt with the 

practical problems faced by Investigation Officers and Juv enile Justice Board 

when dealing with cases pertaining to Juvenile Justice (Children in Need of 

Care & Protection) Act, 2000.    
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         After a short tea break, Smt. T.Manjula Devi, Advocate  (TOT) took up 

�W�K�H���W�R�S�L�F���R�I�� �W�K�H���µ�8�Q�L�W�H�G���1�D�W�L�R�Q�V���&�K�L�O�G�U�H�Q�¶�V���5�L�J�K�W�V���$�F�W�V���¶���,�Q�� �W�K�H���W�K�L�U�G���V�H�V�V�L�R�Q����

Sri David Raj, State Programme Manager (Child Prote ction), Integrated Child 

Protection Scheme explained to all the participants about Protection of 

Children from Sexual Offences Act, 2012. The fourth se ssion was taken up 

�E�\�� �6�U�L�� �*���.�R�W�H�V�Z�D�U�D�� �5�D�R���� �3�X�E�O�L�F�� �3�U�R�V�H�F�X�W�R�U�� �R�Q�� �W�K�H�� �µRole of Police Officer 

�X�Q�G�H�U���3�U�R�W�H�F�W�L�R�Q���R�I���&�K�L�O�G�U�H�Q���I�U�R�P���6�H�[�X�D�O���2�I�I�H�Q�F�H�V���$�F�W���������������¶���� 

 

        Lunch was followed by the presentation by Sri Dharipal ly Ashok, 

Advocate & Member, and Child Welfare Committee on th e topic of Role of 

Child Welfare Committee in Juvenile Justice (Childre n in Need of Care & 

Protection) Act, 2000 and also on Protection of Childr en from Sexual 

Offences Act, 2012.  

 

       Sri Barkat Ali Khan, Faculty (LAW), Police Academy, H yderabad gave a 

very valuable and interesting lecture and enlightened  about the practical 

problems faced by Police Officers and their role under  P rotection of Children 

from Sexual Offences Act, 2012. 

 

       The next session was by Sri G.Chinnaiah, Deputy Director of 

Prosecution who also enlightened on Protection of Child ren from Sexual 

�2�I�I�H�Q�F�H�V�� �$�F�W���� �7�K�L�V�� �Z�D�V�� �I�R�O�O�R�Z�H�G�� �E�\�� �W�K�H�� �W�R�S�L�F�� �R�I�� �µ�5�R�O�H�� �R�I�� �3�V�\�F�K�R�O�R�J�L�V�W�V�� �D�Q�G��

�0�H�Q�W�D�O�� �+�H�D�O�W�K�� �(�[�S�H�U�W�V�� �I�R�U�� �F�R�X�Q�V�H�O�L�Q�J�¶�� �E�\�� �'�U���0�X�U�D�K�D�U�L���� �&�O�L�Q�L�F�D�O�� �3�V�\�F�K�R�O�R�J�L�V�W����

He explained about the importance of the role of a psy chologist/psychiatrist 

when dealing with the victims who are under trauma be ing the victims under 

Protection of Children from Sexual Offences Act.   

 

     The last session was by Sri G.Subash Chander, Advocate (T OT) on 

�µ�,�Q�V�W�L�W�X�W�L�R�Q�D�O�� �D�Q�G�� �1�R�Q-Institutional services under Juvenile Justice (Children  

in Need of Care & Protection) Act, 2000. 

  

       At the end of the training programme, there was an i nteraction and 

question hour when the trainees raised several questions and doubts which 

they face in their day- to -day work when dealing with the cases pertaining to 

Juvenile Justice (Children in Need of Care & Protecti on) Act, 2000 and 

Protection of Children from Sexual Offences Act, 2012 a nd all the doubts 

were cleared by the Resource Persons.  The response from  the trainees was 

tremendous and highly qualitative during the interact ion with each and every 

Resource Person. Certificates and material containing the  Forms (in Telugu 
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�D�Q�G�� �(�Q�J�O�L�V�K�� �O�D�Q�J�X�D�J�H�V������ �'�R�¶�V�� �D�Q�G�� �'�R�Q�¶�W�V�� �Z�H�U�H�� �L�V�V�X�H�G�� �W�R���D�O�O�� �W�K�H�� ������

participants who have attended the training programme.   

 

21. SENIOR CITIZENS �± AWARENESS CAMP:  

 

 

Photo : Senior Citizens Day Camp Photo. 

      Conducted Legal Literacy & Awareness Camp at Bardiput ( V), Tekmal 
(M), Medak Dist.  On Various Criminal laws, Land issues & laws. 

22. Fatal Accident-Visited The Place:  

        On 24.07.2014 a fatal accident occurred at Masaipet of Veldurthy 
Mandal, Medak District, in which a school bus along wi th school children was 
hit by a train near un-man level crossing, due to which  nearly 18 students 
died. They were all below the age of 10 years. With t he permission of the 
�+�R�Q�¶�E�O�H�� �3�U�O���'�L�V�W�U�L�F�W�� �	�� �6�H�V�V�L�R�Q�V�� �-�X�G�J�H�� �F�X�P�� �&�K�D�L�U�P�D�Q���� �'�L�V�W�U�L�F�W�� �/�H�J�D�O�� �6�H�U�Y�L�F�H�V��
Authority, Medak District, issued notice to the Railwa y authorities and school 
management calling for a report about the incident.  

       The railway officials i.e. Sr.Divisional Engineer/Li nes/HYB, South Central 
Railway submitted the action taken report that the Rai lway administration on 
humanitarian grounds had announced ex gratia payments o f Rs.2,00,000/- 
to the family whose children died and Rs.1,00,000/- to the grievously 
injured children. They also submitted report on the act ion taken by them 
about the unmanned level crossings. Government also sancti oned ex gratia 
amount of about Rs.7, 00,000/- and provided free medi cal facilities at 
Yashoda Hospital, Hyderabad.  
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       �7�K�H�� �+�R�Q�¶�E�O�H�� �3�U�O���'�L�V�W�U�L�F�W�� �	�� �6�H�V�V�L�R�Q�V�� �-�X�G�J�H�� �F�X�P�� �&�K�D�L�U�P�D�Q���D�Q�G�� �W�K�H��
Secretary, District Legal Services Authority, Medak Dist rict visited Yashoda 
Hospital and enquired about the condition of the inju red children. 

 

Photo:  Masaipet Fatal Accident Place Photo. 

        Conducted Legal Literacy & Awareness Campat Masipet (v),  Toopran 
(M), and Medak Dist. and visited the Victim and Chil d Parents of Railway 
accident on 23.8.2014. 

 

 
 
Photo:  �'�U���*���5�D�G�K�D�� �5�D�Q�L�� �+�R�Q�E�´�E�O�H�� �3�U�O���'�L�V�W���	�� �6�H�V�V�L�R�Q�V�� �-�X�G�J�H�� �&�X�P��
Chairperson D.L.S.A. Sangareddy Visited Yashoda Hospital , Secunderbad. 
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Thereafter, the Secretary, District Legal Services Autho rity also visited 

the houses of the injured children and also met the ber eaved families to 

console them.  

 

Photo :  �$�W���,�Q�M�X�U�H�G���6�W�X�G�H�Q�W�¶�V���+�R�P�H���� 

The parents of the deceased children who have lost all their children in 

the said accident and have no chance of begetting childr en in future, were 

advised to adopt orphan children to compensate their gri ef and also to 

provide a good life to the orphan children. The injur ed children, their parents 

and also the parents of the deceased children were given  moral support by 

the District Legal Services Authority. Further, Legal Services Authority 

advised them to consult this Authority in future for a ny grievance / any 

requirement.    

 In this connection, the Secretary, District Legal Servi ces Authority, 

�Z�L�W�K�� �W�K�H�� �S�H�U�P�L�V�V�L�R�Q�� �R�I�� �W�K�H�� �+�R�Q�¶�E�O�H�� �&�K�D�L�U�P�D�Q���� �'�L�V�W�U�L�F�W���/�H�J�D�O�� �6�H�U�Y�L�F�H�V��

Authority conducted meeting at Collectorate complex with  the Road 

Transport Authorities, school correspondents, District Educat ional Officer, 

Addl. Joint Collector, etc. to create awareness on the sa fety measures that 

should be taken up by all the school managements and al so the steps for 

banning the condemned buses which are plying on the ro ads, used by the 

school management to transport the school children from t heir homes to 

school and to drop them back at their homes. Certain gui delines were given 

by the District Educational Officer, Medak District to  the school 

managements and also the Road Transport Authority.  
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 District Legal Services Authority advised the school pri ncipals, 

correspondents, etc. those who engage buses about the rule s and 

regulations given by the Road Transport department an d also advised them 

to encourage lady drivers in the school buses. Utmost care m ust be taken to 

the safety of the children which is the foremost respon sibility of the school 

managements during the time the school children are pi cked up from their 

homes to the school and dropped back at their homes aft er completion of 

the school hours. 

 
 23.  VISITED BALASADAN, NARAYANKHED:  

 

Photo:  Visited Balasadan, Narayankhed on 26.8.2014 at Naraya nkhed, 
Medak Dist. 

24.  WORLD LITERACY DAY:  

 

Photo: World Literacy Day conducted at Collectorate Complex, S angareddy 
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     On 08.09.2014 awareness camp was conducted at Collectorate Complex, 

Sangareddy on the occasion of World Literacy Day. The sai d programme was 

conducted in co-ordination with the department of Adult Education, Medak 

District. The participants were enlightened on the imp ortance of education 

and the advantages of being a literate and the disad vantages of illiteracy. 

 
25. AWARENESS CAMP FOR CHILD RIGHTS:  

 

Legal Literacy & Awareness Camp conducted at Z.P.H.S, Bh anoor (v), 
Patancheru, and Medak Dist.  On 10.9.2014 on Child Rights, Child Marriages. 
 
 
 
26. THREE GIRLS ADMITTED TO BALA SADAN �± ON THE 
INTERVENTION OF DLSA:  
 
            On receiving representation from Smt. Yellamma w/o Nar simulu R/o 

Sangareddy stating that she is having two daughters na mely Gangamani and 

Swapna and that she is not in a position to look aft er them.  Similarly Smt. 

Sangamani W/o late Eshwar, R/o Bhagatsingh Nagar, San gareddy also 

submitted a representation that she is unable to look  after her daughter 

namely Swapna.   

           All the above said three girls are aged about 5 to 8  years.  Smt. 

Yellamma and Smt. Sangamani informed that as they ar e seeking out their 

livelihood by doing coolie works, they are unable to look after their 

daughters properly.  As such, they requested for provi ding shelter for their 

children in Kasturba Gandhi Balikala Vidyalayam hoste ls or in Balasadan.  

They also expressed that if their daughters are kept in Kasturba Gandhi 

hostels or in Balasadan, they will be able to monitor  their children once in a 

week regularly if necessary. Being girl children it is very ess ential that they 

should be looked after properly and securely as such the ch ildren were 

accommodated in Balasadan, Sangareddy. 
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Photo:  Admitted 3 Girls into Balasadan. 
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27. PROVIDING LIFE SUPPORTING ELEMENTS TO CHILDREN:   
 

 
 
Photo:  ZPHS Jarasangam. 
 
          On 14.9.2014 conducted awareness camp at Zilla Parished High 

School, Jharasangam (M), and Medak Dist.    Wherein it  was notices that 

some students are suffering from hearing problems.  Imm ediately the 

concerned village Surpanch was directed to take that   chi ldren to the doctor 

and to the needful.  As Such the village surpanch  as taken 5 children to 

Mahindra Life line Express Medical Camp at Zaheerabad and the children 

were provided necessary help- details. 

 
1.  Pooja D/o B. Ashok                    7 th  Class         Given Ear Machine. 
2.  Sivanandeswari   D/o Bakkappa    7 th  Class      Given Ear Medicens 
3.  Karuna  D/o Sanjeevulu           7 th  Class  Done Ear Opearation 
4.  Keertana  D/o Nagesh         5 th  Class  Given Ear Mechine 
5.  Sachine     S/o Anjappa     6 th  Class           Given Ear Medicines  
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Photo:  Letter from Sarpanch-Bardipur. 
 
 
28. AWARENESS CAMP CONDUCTED FOR AUTO DRIVERS:  

     Legal Literacy & Awareness Camp conducted to Auto Driver s on 
18.9.2014 at Sadasivpet, Medak Dist Insurance, License and Various issues, 
Laws.  

 

  
 
Photos : Meeting with Auto drivers. 
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29.  BETI BACHO-BETI PADAVO : 
 
 

 
 
Photo:  Flexy By Dlsa Sangareddy. 
 
       Conducted legal awareness programme on 23.09.2014 at C ollectorate 

Complex, Sangareddy on the topic of save girl child �± gender discrimination 

and educating girl children. (Beti Bachavo �± Beti Padhavo programme). The 

said programme was conducted with the coordination of Rev enue 

Department and also District Women & Child Development A gency. The 

audience was enlightened on the issue of empowering g irls with education 

and also ensuring girls are born, loved and nurtured w ithout discrimination, 

girls are educated and raised to become empowered citize ns of this country 

with equal rights.  

 

30 . AWARENESS CAMP CONDUCTED TO SENIOR CITIZENS  

           Legal Literacy & Awareness Camp conducted to Seniror Cit izens on 
20.9.2014 at Patancheru (M), Medak Dist. on Senior C itizens Act. 
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31. Batuku-amma awareness camp on Women Rights:  
 

 
 
Photo:  Batukamma Programme 
 
   �$�� �V�S�H�F�L�D�O�� �S�U�R�J�U�D�P�P�H�� �R�Q�� �W�K�H�� �W�R�S�L�F�� �R�I�� �³�7�R�� �3�U�R�W�H�F�W�� �:�R�P�H�Q���� �*�L�U�O�� �&�K�L�O�G�� �D�Q�G��

�7�K�H�L�U�� �5�L�J�K�W�V�´�� �Z�D�V�� �F�R�Q�G�X�F�W�H�G�� �D�W�� �1�\�D�\�D�� �6�H�Y�D�� �6�D�G�D�Q���� �6�D�Q�J�D�U�H�G�G�\�� �R�Q��

30.09.2014. The programme is titled Batuku Amma Panduga . All Judicial 

Officers at Sangareddy, Para Legal Volunteers, and mem bers of Child Line �± 

a Non Governmental Organization participated in the sai d special 

programme. 

 
 
32. OPENING OF LEGAL CARE & CUPPORT CENTRE  
 

 
 
Photo: At MPDO, Sadasivpet. 

 

       Village Legal Care and Support Centre is opened at M andal 
development office, Sadashivpet, Medak Dist on 18.9.2 014. 
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33.  GANDHI JAYANTHI (PRISONERS WELFARE DAY):  

 

 
 
Photo:  At District Jail Snagreddy. 
 
  Observation of �3�U�L�V�R�Q�H�U�V�¶ Welfare Day (Gandhi Jayanthi) on 2.10.2014 at 
Dist. Jail Kandi (v), Sangareddy. 
 
 
 
34.  MENTAL HEALTH DAY:  
 

 
Photo:  At Dist.Hospital, Sangareddy. 
 
Observation of Mental Health Day on 10.10.2014 at Gov t. Hospital, 
Sangareddy. 
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35. Opening Of Juvenile Reception Centre:  

 

 

 
 
Photo : At Police Station. 
 

1.  In augurated Helpline Centre for Children at Chiragpally police station 
and Zaheerabad police station on 28.10.2014 

2.  Inaugurated Helpline centre for children at Siddipet-I & Siddipet-II 
Police Stations on 18.10.2014. 

 
3.  Inauguration of Juvenile Justice Board Centre (Bala Sahayaka 

Kendram) at Toopran Police Station, Toopran (M), Me dak Dist.  On 
21.11.2014. 

4.  Inauguration of Juvenile Justice Board Station at Ga jwel Police Station, 
Gajwel (M), Medak Dist.  On 21.11.2014. 

5.  Inauguration of Juvenile Justice Board Centre at Jag adevpur Police 
Station, Gajwel (M), Medak Dist.  On 21.11.2014. 

6.  Inauguration of Juvenile Justice Board Centre at Kukm orpally Police 
Station, Gajwel (M), Medak Dist.  On 21.11.2014. 

7.  Inauguration of Juvenile Justice Board Centre at Nara yankhed Police 
Station, on 25.11.2014. 

8.  Inauguration of Juvenile Justice Board Centre at Hathn oora , Narsapur 
Police station  on 25.11.2014. 

 

36. SEX WORKERS AND TRANSGENDERS-PROGRAMME:  

        Conducted meeting with sex workers and transgenders on 0 9.11.2014 

at Sadasivpet. In the said programme we discussed about  their problems to 

bring them out of their profession and also proposed for  rehabilitation and 

for that this Authority is proposed to contact the Dist rict Collector, Project 

Director-District Rural Development Agency and the Lead  Bank Managers 

for providing loans under self employment scheme.  

        The participants were explained about their reservatio n in 

employment and also this Authority will negotiate wi th Civil Supplies 

Department for issuing of ration card, Aadhar card, etc. W e also 

encouraged them to be Para Legal Volunteers for giving awareness among 

them for their cause and also they can approach this Aut hority for 
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settlement of their disputes for the court by way of con tacting their regular 

lawyers and if no lawyer is appointed, we can also pro vide legal aid for 

them. Nearly 200 sex workers have participated in the sai d programme. 

The programme was conducted in coordination with the Non  Governmental 

Organisations �± APSACS, Medak District Positive Network.   

 

 Further, it is also submitted that recently we also co nducted a 

meeting on 27.07.2015 to all HIV positive patients, s ex workers and 

transgenders for discussing about their self employment as they come 

forward to start diary business. Nearly 50 persons partici pated in the said 

programme and they are ready and willing to do diar y business, for which 

we  contacted APSACS for providing funds and also contacted  Andhra Bank 

Manager for providing loans for purchase of cattle suc h as cows, she-

buffaloes. We are also trying to get those cattle throu gh Non Governmental 

Organisation such as Gow Rakshana Samithi for providing  cows for them. 

In the meanwhile I advised them to take training for rearing of the cows 

and she buffaloes. Further for cattle shed, a donor has come forward to 

provide the shelter along with cattle feed. Medak Dis trict Positive Network 

(an NGO) is also offering their services for developmen t of diary business, 

and it is going to be opened shortly. 

37.  NEWS PUBLISHED IN THE HINDU DT: 8.12.2014  

 

 
 
Photo: Counselling to the parents of The Child. 
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        Zuberia, 14, forced to drop out from school by her fat her, takes the 

help of Childline and rejoins school. Ruksana Begum, a  curious onlooker and 

also the neighbour of Zuberia, is also a dropout from  school. 

        For this 14-year-old, revisiting her school after drop ping out two 

months ago was like a dream come true. Zuberia was one of the happiest 

girls on Tuesday also because she could take her sister Sabi a Begum to 

school. 

       This did not h �D�S�S�H�Q�� �R�X�W�� �R�I�� �W�K�H�� �E�O�X�H���� �,�W�¶�V�� �W�K�H�� �U�H�V�X�O�W�� �R�I�� �W�K�H�� �H�I�I�R�U�W�� �R�I�� �0����

Kanaka Durga, Secretary, District Legal Services Author ity and ChildLine. 

�6�K�H�� �U�H�V�S�R�Q�G�H�G�� �W�R�� �=�X�E�H�U�L�D�¶�V�� �F�D�O�O�� �W�R�� �&�K�L�O�G�O�L�Q�H�� �R�Q�� �'�H�F�H�P�E�H�U�� ���� �W�R�� �F�R�P�S�O�D�L�Q�W��

about her state and to ask for help to get admitted to  the school. 

       She was forced to leave studies by her father Shaik Ah ammad for 

various reasons. But she did not lose hope and kept in co nstant touch with 

the Childline to know the status of her complaint. Som etimes, she even 

called Childline thrice a day. 

      Finally, M.S. Chandra, Director, ChildLine approached  Justice Kanaka 

Durga to address the issue. On Tuesday, Justice Kanaka Dur ga along with 

Mr. Chandra, Ch. Shankar Reddy, Patancher Circle Insp ector and Prameela, 

Mandal Education Officer, visited Shanti Nagar at Patanch eru and counselled 

�=�X�E�H�U�L�D�¶�V���S�D�U�H�Q�W�V���W�R���V�H�Q�G���W�K�H�L�U���G�D�X�J�K�W�H�U���W�R���V�F�K�R�R�O�� 

      They agreed to do so and sent both their daughters to school. Ruksana 

Begum, a curious onlooker and also the neighbour of Z uberia, is also a 

dropout from school. After witnessing the counselling se ssion, she expressed 

her will to rejoin school and Justice Kanaka Durga ta lked to her parents 

requesting them to send their daughter to school. Md. J affar, Ruksana 

�%�H�J�X�P�¶�V���I�D�W�K�H�U�����W�R�R�N���K�H�H�G���R�I���K�H�U���D�G�Y�L�F�H���D�Q�G��admitted her to school. 
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38 . SPECIAL AWARENESS CAMP FOR MUSLIM KHAJIS ON 
PROHIBITION OF CHILD MARRIAGES:  
 
 

 
 
Photo : With Muslims Khaji. 
 
 
          �³�3�U�R�K�L�E�L�W�L�R�Q�� �R�I�� �&�K�L�O�G�� �0�D�U�U�L�D�J�H�V�� �$�F�W���� ���������´�� �Z�D�V��conducted on 21 st 

February, 2015 at Sangareddy under the chairmanship o f Dr.G.Radha Rani, 

�+�R�Q�¶�E�O�H�� �,�� �$�G�G�O���� �'�L�V�W�U�L�F�W�� �	�� �6�H�V�V�L�R�Q�V�� �-�X�G�J�H����and FAC: Prl.District & Sessions 

Judge cum Chairperson, District Legal Services Authority,  and Medak at 

Sangareddy. The said camp was conducted to create aware ness among 

Khajis, religious heads of Muslim community.    

 �'�U���*���5�D�G�K�D�� �5�D�Q�L���� �� �+�R�Q�¶�E�O�H�� �,�� �$�G�G�O���� �'�L�V�W�U�L�F�W�� �	�� �6�H�V�V�L�R�Q�V�� �-�X�G�J�H���� �)�$�&����

Prl.District & Sessions Judge cum Chairperson, District Le gal Services 

Authority, Medak at Sangareddy; Smt. Sumathi, Super intendent of Police, 

�0�H�G�D�N�� �D�W�� �6�D�Q�J�D�U�H�G�G�\���� �6�P�W���� �$���%�K�D�U�D�W�L���� �+�R�Q�¶�E�O�H�� �9�� �$�G�G�O���'�L�V�W�U�L�F�W�� �	�� �6�H�V�V�L�R�Q�V��

�-�X�G�J�H�����6�D�Q�J�D�U�H�G�G�\�����6�U�L���9�H�Q�N�D�W�D���5�D�P�D�Q�D���5�D�\�X�O�X�����+�R�Q�¶�E�O�H���9�,�,���$�G�G�O�����'�L�V�W�U�L�F�W���	��

�6�H�V�V�L�R�Q�V���-�X�G�J�H�����6�D�Q�J�D�U�H�G�G�\�����6�U�L���6�K�D�L�N���5�D�]�D�N���8�]���=�D�P�D�����+�R�Q�¶�E�O�H Senior Civil 

Judge; Smt. P.Neeraja, Prl. Junior Civil Judge; Sri D.Durga Prasad �± Judicial 

First Class Magistrate, Spl.Mobile Court and Sri N.Venk at Ram �± Judicial First 

Class Magistrate, Excise Court; Sri Ravinder Reddy, Ad dl.Superintendent of 

Police, Sangareddy; Sri M.S.Chandra, Director, Child Line (Non 

Governmental Organization) and Sri M.K.Nizamuddin, A dvocate participated 

in the said awareness camp. Khajis from all over Medak District participated 

in the above said awareness camp.  
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 �7�K�H�� �+�R�Q�¶�E�O�H�� �&�K�D�L�Uperson, District Legal Services Authority, Medak at 

Sangareddy, addressing the gathering informed that acco rding to the world 

survey information, the first five nations having very  high rate of child 

marriages, are Muslim countries. As such, this special pro gramme is 

conducted with an objective to create awareness among the  public, more 

particularly among the Muslim community. Khajis being the 

communal/religious heads who perform marriages and also  educate the 

general public among the muslim community, play a piv otal role. Hence, if 

awareness is created among the Khajis, they in turn wi ll educate others and 

also help in prohibiting child marriages. The Khajis were impressed upon to 

insist for age proof of the bride and groom at the ti me of marriage, so as to 

ensure that child marriages are not performed.  

 Addressing the audience, the Superintendent of Police,  Medak District 

informed that as per the unofficial complaints being re ceived by Police 

department, the number of child marriages is high amon g Muslim 

community. She informed that prohibition of child mar riages is a social 

problem relating to the entire society and enacting la ws only will not be 

sufficient to prevent child marriages. As such, this has to  be taken as a 

social cause. Khajis being the religious leaders, are the a mbassadors to 

implement the Act i.e. Prohibition of Child Marriag es Act, 2006. The 

Superintendent of Police ensured complete cooperation of  Police department 

in preventing child marriages. She also informed that t he cooperation of all 

communal heads / village heads / caste elders is very much  essential in 

implementing the Act in true spirit. 

 �6�U�L�� �9�H�Q�N�D�W�D�� �5�D�P�D�Q�D�� �5�D�\�X�O�X���� �+�R�Q�¶�E�O�H�� �9�,�,�� �$�G�G�O���'�L�V�W�U�L�F�W�� �	�� �6�H�V�V�L�R�Q�V��

Judge, Sangareddy addressed the audience and said that p ublic rights 

should be given importance, customs change according to re gion, 

community, religion, caste, etc. However, the Law is a bove customs and that 

if child marriages are not prevented, indirectly we ar e encouraging child 

marriages. Hence, everybody should strive for preventin g performing of child 

marriages.   

�6�U�L�� �6�K�D�L�N�� �5�D�]�D�N�� �8�]�� �=�D�P�D���� �+�R�Q�¶�E�O�H�� �6�H�Q�L�R�U�� �&�L�Y�L�O�� �-�X�G�J�H���� �6�D�Q�J�D�U�H�G�G�\��

elaborately explained about Prohibition of Child Mar riages act, 2006. It was 

enlightened that the marriage of girls below 18 year s and boys below 21 

years is prohibited as per law and performance of child  marriages is 

punishable as per law. It was impressed that all the citi zens of the country 

should feel it as their duty to protect and support the  law, as this Act is 

enacted for the safety of the public / society.  
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 Smt. M.Kanaka Durga, Secretary, District Legal Service s Authority, 

Medak at Sangareddy   enlightened the audience about  the duties and 

responsibilities of all the concerned as prescribed under the Prohibition of 

Child Marriages Act and the Rules framed there under. It was impressed that 

every citizen of the country should treat this as a mora l responsibility and 

put in their efforts for preventing child marriages. 

 Speaking in the said programme, Sri Ravinder Reddy,  

Addl.Superintendent of Police said that cooperation of everyone, more 

particularly communal heads and village elders is very e ssential, as such 

they should feel it as their moral responsibility to spr ead awareness about 

the laws among the general public.      

 At the end of the programme, there were lot of dis cussions and 

interactions wherein the Khajis expressed several doubts which were all 

clarified by all the dignitaries, very patiently. Sri  Abdul Salam who is the 

chief khaji of Medak District and all other Khajis ex pressed his gratitude for 

conducting such a programme which enlightened them on a  very important 

topic for the welfare of the society. The response from  the audience was 

tremendous and highly qualitative during the interact ion with each and every 

dignitary. The khajis have expressed their willingness  to render their 

cooperation in spreading awareness about the various Act s enacted for the 

welfare of the society.  

 The valedictory address was made by Sri D.Durga Prasad, J udicial First 

Class Magistrate, Spl. Mobile Court, and Sangareddy.  The presentations 

made by the dignitaries were providing new insights o n the topic which 

would help the audience in thoroughly grasping the subj ect in totality and 

the presentations apparently helped the audience in e nhancing their skills 

and it would definitely be helpful in carrying out their responsibility more 

efficiently. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



39 
 

 
 

39. AWARENESS CAMP FOR BLIND:  
 
 

 
 
Photo:  Camp at Zilla Parishad, Sangareddy. 
 
 
         On 5.1.2015 awareness camp conducted at Zilla Parishad, S angareddy 

on the occasion of the birth anniversary of Louis Brail le, who strived for the 

blind and invented a special script for the visually han dicapped. The 

audience was impressed upon to help and educate the han dicapped and that 

Legal Services Institutions are always ready to render necessary legal aid to 

them. 
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40 . SALE OF GIRL CHILD-COUNSELLING:   

 

Photo:  At Kowdipally Village. 

            16.2.2015 Awareness camp was conducted at Batukamma Thand a, 

Kowdipally (V) to enlighten about gender equality. O n receiving information 

about the sale of a female baby, awareness camp was condu cted to create 

awareness among the people. The parent of the female baby was counseled 

in this regard. The public was explained about the imp ortance of 

women/girls in the society and also education to girls,  which in turn helps in 

the development of the family and the society at lar ge. 

 

41. CHILD ISSUES-CAMP:  

            On 21.2.2015 Conducted Awareness camp at Courts Complex, 

Sangareddy to create awareness about Juvenile Justice ( Care & Protection 

of Children) Act. Members of Child Welfare Committee , Integrated Child 

Development Scheme members, District Child Protection Uni t members 

participated in the programme. The roles and responsibil ities of the line 

departments, Child Welfare Committee, Non Government O rganisations was 

elaborately dealt with. Members of Non Governmental Or ganization CHILD 

LINE also participated in the said programme.    
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42. BALA SADAN AND SISHU GRUHA:  

          31.3.2015 Visited BalSadan and Sishu Gruha in Sanga reddy which 

are being maintained by the office of the District Woman & Child 

Development Agency, Medak at Sangareddy. It was notic ed that there is 

�U�H�T�X�L�U�H�P�H�Q�W�� �R�I�� �V�H�Y�H�U�D�O�� �I�D�F�L�O�L�W�L�H�V�� �L�Q�� �W�K�H�� �V�D�L�G�� �+�R�P�H���� �$�V���V�X�F�K���� �W�K�H�� �+�R�Q�¶�E�O�H��

Judicial Officers donated articles such as Ceiling Fan, Coo ler, Washing 

Machine, etc. for use in the Bal Sadan & Sishu Gruha where children of 0 to 

14 years stay.   

 
43.  STREET VENDORS ACT �±AWARENESS CAMP:  
 
 
            9.4.2015-Conducted awareness camp on �³�7�K�H�� �6�W�U�H�H�W�� �9�H�Q�G�R�U�V��

(Protection of �/�L�Y�H�O�L�K�R�R�G�� �D�Q�G�� �5�H�J�X�O�D�W�L�R�Q�� �R�I�� �6�W�U�H�H�W�� �9�H�Q�G�L�Q�J���� �$�F�W���� ���������´�� �L�Q��

coordination with the office of the District Collector,  Medak District. District 

Collector, Municipal Commissioners, Superintendent of Police, Bank officials, 

Members of Non Governmental Organizations, Market Asso ciations, Traders 

�$�V�V�R�F�L�D�W�L�R�Q�V���� �6�W�U�H�H�W�� �9�H�Q�G�R�U�V�¶�� �$�V�V�R�F�L�D�W�L�R�Q�V���� �:�H�O�I�D�U�H�� �$�V�V�R�F�L�D�W�L�R�Q�V���� �H�W�F����

participated in the said programme. 

 
44. PROHIBITION OF CHILD MARRIAGE ACT, 2006- AWARENES S 
CAMP TO HINDU PRIESTS:  
 
 
          Dated: 15.4.2015 Special awareness camp was conducted at 
Bhramaramba Mallikarjuna Devalayam, Beeramguda, Pat ancheru (M) to 
�F�U�H�D�W�H���D�Z�D�U�H�Q�H�V�V���W�R���W�K�H���+�L�Q�G�X���S�U�L�H�V�W�V���R�Q���³�3�U�R�K�L�E�L�W�L�R�Q���R�I���&�K�L�O�G���0�D�U�U�L�D�J�H�V���$�F�W����
�����������´�� �7�K�L�V�� �V�S�H�F�L�D�O�� �S�U�R�J�U�D�P�P�H�� �Z�D�V�� �F�R�Q�G�X�F�W�H�G�� �Z�L�W�K�� �D�Q�� �R�E�Mective to create 
awareness among the public, more particularly among the     priests being 
the communal/religious heads that perform marriages and  also educate the 
general public among the Hindu community, play a pi votal role.  

         Hence, if awareness is created among the priests, they i n turn will 
educate others and also help in prohibiting child marr iages. The priests were 
impressed upon to ensure that child marriages are not per formed. 
Prohibition of child marriages is a social problem rel ating to the entire 
society and enacting laws only will not be sufficient t o prevent child 
marriages.  

          As such, this has to be taken as a social cause. Hindu prie sts being 
the religious leaders are the ambassadors to implement  Prohibition of Child 
Marriages Act, 2006. The audience was enlightened th at public rights should 
be given importance, customs change according to region, com munity, 
religion, caste, etc.  

         However, the Law is above customs and that if child m arriages are not 
prevented, indirectly we are encouraging child marriage s. Hence, everybody 
should strive for preventing performing of child marri ages. The audience was 
elaborately explained about Prohibition of Child Mar riages act, 2006. It was 
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impressed that all the citizens of the country should fee l it as their duty to 
protect and support the law, as this Act is enacted for th e safety of the 
public / society.  

         The audience was also enlightened about the duties and  
responsibilities of all the concerned as prescribed under the Prohibition of 
Child Marriages Act and the Rules framed there under. It was impressed that 
every citizen of the country should treat this as a mora l responsibility and 
put in their efforts for preventing child marriages. 

45 . The Persons with Disabilities (Equal Opportunities,  Protection of 
Rights and Full Participation) Act, 1995:  

             Dated: 15.4.2015 on  receiving information about a person by name 
Lingamaiah who is working as Conductor in APSRTC, Zah eerabad Depot, 
who is suffering from excessive weight resulting in mul tiple diseases / 
complications involving huge amount for treatment. Th e petitioner request 
for financial aid to meet the medical expenditure. A s such, letter was 
addressed to the District Collector and also Red Cross socie ty to provide 
necessary financial aid and also letter was addressed to the  Depot Manager, 
Zaheerabad to implement Section ������ �R�I�� �W�K�H�� �³�7�K�H�� �3�H�U�V�R�Q�V�� �Z�L�W�K�� �'�L�V�D�E�L�O�L�W�L�H�V��
(Equal Opportunities, Protection of Rights and Full Parti cipation) Act, 1995.  

 

46.  WORK SHOP FOR MEDIATION:  

                Dated: 4.4.2015 & 5.4.2015 Workshop /training progra mme on 
Mediation and Arbitration for the Judicial Officers and  Advocates of Medak 
District were conducted on April 4 th  & 5 th , 2015 in the Conference Hall of 
Courts Complex building, Sangareddy. The sensitization programme was 
conducted for two days in co-ordination with the Intern ational Centre for 
Alternative Dispute Resolution. The workshop was inaug urated by 
�'�U���*���5�D�G�K�D�� �5�D�Q�L���� �W�K�H�� �W�K�H�Q�� �+�R�Q�¶�E�O�H�� �,�� �$�G�G�O���'�L�V�W�U�L�F�W�� �	���6�H�V�V�L�R�Q�V�� �-�X�G�J�H���� ���)�$�&����
Prl.District & Sessions Judge cum Chairperson, District L egal Services 
Authority, and Medak �'�L�V�W�U�L�F�W���� �,�Q�� �W�K�H�� �L�Q�D�X�J�X�U�D�O�� �D�G�G�U�H�V�V���� �W�K�H�� �+�R�Q�¶�E�O�H��
Chairperson, advised all the participants to make optim um use of the 
sensitization programme.     
        In the said programme, on 4 th  April, 2015 Sri J.L.N.Murthy, Incharge & 
Secretary, ICADR, Regional Centre, Hyderabad explaine d to the participants 
in detail on Mediation and on 5 th  April, 2015 Sri V.Inbavijayan dealt with 
Arbitration and Conciliation Act. At the end of the pr ogramme, role plays and 
group discussions were held wherein all the participant s actively participated 
by raising several doubts which were all clarified by the resource persons. 
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47. WORLD ENVIRONMENT DAY:  

 

Photo : At Dist.Court Auditorium, Sangareddy. 

 

           Dated: ������������������ �³�:�R�U�O�G�� �(�Q�Y�L�U�R�Q�P�H�Q�W�� �'�D�\�´�� �Z�D�V�� �R�E�V�H�U�Y�H�G�� �R�Q��

05.06.2015 in Medak District. On the occasion of World Environment Day, 

�S�O�D�Q�W�D�W�L�R�Q���Z�D�V���G�R�Q�H���E�\���D�O�O���W�K�H���+�R�Q�¶�E�O�H���-�X�G�L�F�L�D�O���2�I�I�L�F�H�U�V���D�W���6�D�Q�J�D�U�H�G�G�\���L�Q���W�K�H��

Court premises, Sangareddy. President, members of Bar A ssociation and 

Government Pleader, Sangareddy also participated in the  programme. 

Awareness camps were conducted by enlightening the audien ce on the 

importance of protection of the environment, the respon sibilities of the 

general public in keeping the environment pollution  free and maintaining the 

natural balance of the environment, the benefits the  pollution effected 

people can avail, their basic rights, various laws, le gal aid schemes and the 

importance of legal awareness. 
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48. WORLD DAY AGAINST CHILD LABOUR:  
 

 
 
Photo:  Inauguration of ChildLine Pamplet. 
 
 
           �µWorld Day against Child Labour �µwas  observed on 12.06.2015 by 

conducting Legal Awareness Camp at Sangareddy. Sri D.Du rga Prasad, 

Prl.Magistrate cum Chairman, Juvenile Justice Board, Sangareddy; Sri 

M.S.Chandra, Director, Child Line (Non Governmental O rganisation) and Sri 

V.Venkatesh, District Nodal Coordinator, Divya Disha (Non  Governmental 

Organisation) also participated in the awareness progra mme.   

           The audience was enlightened about the laws enacted for  

preventing child labour, laws enacted for the welfar e of the children, the 

importance of child education, Right to Education. The a udience was 

elaborately explained on Child Labour (Prohibition a nd Regulation) Act 1986 

and Right of Children to Free and Compulsory Educati on, 2009. It was also 

enlightened that children should not be used to work in  factories, 

establishments, shops, hotels, etc., and that, using chi ldren as labour is an 

offence punishable under law. Parents should know the i mportance of 

education and send their children to schools. It is also  enlightened that 

children are among the privileged section of people enti tled to avail free 

legal aid as per the Legal Services Authorities Act, 1987 . 
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49.  RIGHT TO EDUCATION �± CAMP:  

                   Dated: 24.6.2015 Awareness camp was conducted on 
24.06.2015 at Nyaya Seva Sadan, Sangareddy on the im plementation of 
Right to Education and Compulsory Education to the ag e group of 6 to 14 
years. The audience was enlightened on the recent gove rnment order dt. 
17.03.2015 and as per Section 12(1) of the Right to E ducation Act, the 
children belonging to SC/ST/BC/ Other castes (with BPL  certificates), 
children suffering with HIV, etc. have to be given adm ission in the private 
schools free of cost as 25% seats in the schools are reserved  for them. It is 
also enlightened that all the concerned have to strict ly implement the said 
order. The necessary procedure to be followed in this reg ard was also dealt 
with. All the Judicial Officers at Sangareddy, Distri ct Education Officer, 
Deputy Commissioner of Labour, members of District Woman  & Child 
Development Agency, Police officials, Special Juvenil e Police Unit, members 
of Rajiv Vidya Mission and Sri M.S.Chandra, Director,  Child Line (Non 
Governmental Organisation) have participated in the s aid programme       

 
50. SENSITIZATION PROGRAMM-JJBM CWC, PANEL LAWYERS AN D 
STAKE HOLDERS:  
 
           Dated: 26.6.2015 Sensitization programme to the Memb ers of 
Juvenile Justice Board, Members of Child Welfare Comm ittee, and Panel 
Lawyers attached to Legal Aid Centre at Juvenile Justi ce Board and other 
Stake Holders was conducted on 26 th  June, 2015 at Nyaya Seva Sadan, 
Sangareddy. 

51 . PARALEGAL VOLUNTEER TRAINING PROGRAMME:  

          Conducted training programme to the Para Legal Volu nteers on 
03.07.2015 at Nyaya Seva Sadan, Sangareddy.  Smt. Ka nakadurga, 
Secretary, Sri. D. Durga Prasad, JFCM, Mobile Court, S ri. Sanjeeva Reddy, 
Advocate, Sri. Anjaneyulu, C.I (Town) Sangareddy, Sr i. Ashok, Advocate, 
Sri. Nizamuddin, Advocate, Sri. Sangameshwar, Dist. Pr obation Officer, 
Rathnam, ICDS, Sri. Mahesh, Advocste, Sri. T. Satyanaray ana, Advocate.  

 

52 . OPERATION MUSKAN:  

      In  Pursuance of the State Plan of Action and Calender of  Activities 
�L�V�V�X�H�G�� �E�\�� �W�K�H�� �+�R�Q�¶�E�O�H�� �7�H�O�D�Q�J�D�Q�D�� �6�W�D�W�H�� �/�H�J�D�O�� �6�H�U�Y�L�F�H�V�� �$�X�W�K�R�U�L�W�\�� �X�Q�G�H�U��
reference first cited, on 26 th  June, 2015 awareness programme / meeting 
was conducted with the Members of Juvenile Justice Boar d, Special Juvenile 
Police Unit, Members of Child Welfare Committee, Pane l Lawyers attached 
to Legal Aid Centre at Juvenile Justice Board, Non Gov ernmental 
Organisations and other Stake Holders and resolutions  were passed, which 
were submitted vide this office letter under reference  second cited. One of 
�W�K�H�� �U�H�V�R�O�X�W�L�R�Q�V�� �S�D�V�V�H�G�� �Z�D�V�� �W�R�� �V�W�U�L�F�W�O�\�� �L�P�S�O�H�P�H�Q�W�� �³�2�S�H�U�D�W�L�R�Q���0�X�V�N�D�Q�´�� �W�R��
rescue the children who are begging on the streets.  

As per the resolutions passed, this Authority taken de cision to rescue 
the children who are begging on the roads. On 04.07.2 015 a team 
consisting of Juvenile Justice Board members, Special Juv enile Police Unit, 
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Lawyers of the Legal Aid Clinic attached to the Juve nile Justice Board, 
District Child Protection Officer, District Probation Officer, Child Welfare 
Committee member and Non Governmental Organisations viz., Child Line 
and Divya Disha,  visited Sanjivnagar, Marxnagar are as of Sangareddy and 
caught hold 6 girls and 25 boys who are found beggin g on the streets. 
Immediately, all the 6 girls were placed in the Bala S adan and the 25 boys 
were placed in the home run by Divya Disha (Non Govern mental 
Organisation). Immediately, the District Medical & He alth Officer was 
requested to send a doctor for conducting medical checkup fo r the children. 
Accordingly a doctor was sent by the District Medical & Health Officer, the 
doctor conducted medical checkup and gave necessary medicines to the 
children. 

After all the efforts made by various departments, the Child Welfare 
Committee, with the order of a single member of the Child Welfare 
Committee, handed over all the rescued children to the ir parents. Soon 
after receiving the said information, the Secretary, D istrict Legal Services 
Authority informed the matter to the District Collecto r and Superintendent 
of Police. The District Collector responded positively an d assured to direct 
all the concerned to ensure that the rescued children are  joined into 
government schools to pursue their education. Accordingly , apart from the 
children who were rescued earlier,    few other childre n were also rescued 
and were enrolled in the Primary school situated at Sa njeevanagar, 
Sangareddy.  

On 22.07.2015 the Secretary, District Legal Services Aut hority, 
Sangareddy visited the said school where the rescued chil dren are enrolled 
and found all the children were studying there. On e nquiring about whether 
they are going back into begging, the children expre ssed their intention not 
to go back into begging and to continue their educatio n. The photographs 
and newspaper clip �S�L�Q�J�V�� �D�U�H�� �D�S�S�H�Q�G�H�G�� �K�H�U�H�Z�L�W�K�� �I�R�U�� �\�R�X�U�� �K�R�Q�R�X�U�¶�V�� �N�L�Q�G��
perusal. On 23.07.2015, the Secretary, District Legal  Services Authority, 
Sangareddy interacted with the parents of the rescued ch ildren and 
enquired about their source of livelihood, for which t hey voluntarily 
expressed that they are ready to work, if work is prov ided. Also contacted 
the District Collector to enroll the parents of the re scued children in 
MNREGA scheme, for which the District Collector responded  positively and 
informed that the necessary process is going on. The list sh owing the 
details of the rescued children enrolled into school i s also appended 
herewith.  

         On receiving information about the rescued children bei ng 
handedover to their parents without following the p rocedure as envisaged 
under Sections 30, 39(3) of the Juvenile Justice (Ca re and Protection of 
Children) Act, 2000; notices were issued to the Chair person and Members 
of the Child Welfare Committee, Medak District, for which they tendered 
their explanation, which is not satisfactory. As such, this Authority 
proposed to conduct awareness programme once again to all  the members 
of the Child Welfare Committee to enlighten on the rehabilitation and 
reintegration of the children as envisaged under the J uvenile Justice (Care 
and Protection of Children) Act, 2000 
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Photos:  At Balasadan at Sangareddy 

 
53 . PLHIV/AIDS, TRANGENDERS:  

 
This Authority has given special emphasis to the HIV positive people. In  

this connection, the Non Governmental Organisation Me dak District HIV 

Positive Network is a community based organization strivin g hard for the 

welfare of effected families of Medak District. With t he coordination of the 

above said NGO we have conducted awareness programmes to t he HIV 

people about their rights and also for their better upliftment.  

     We have provided legal awareness to nearly 50 to 100 people and 

periodically we are conducting awareness programme by co ordinating all 



48 
 

 
 

the departments such as SC Corporation, BC Corporation, ST C orporation, 

Minority Welfare, Civil Supplies Department, District Rural Development 

Agency (DRDA), and Disabled Welfare Department.  

This Authority also suggested for those who have no me ans of eking their 

livelihood by contacting District Rural Development Age ncy for providing 

self employment schemes. With the negotiations made by  this Authority to 

District Rural Development Agency, the DRDA provided 2 0 cows and 

buffaloes to Self Help Groups of women living with HI V and 2 acres of 

government land is allotted for maintainence of the cow shed. With the 

support of Tahsildar, Sangareddy open land to two PLHI Vs was given. 

    Further, Solar LED Lamp Assembly Unit worth more thanR s.30, 00,000/- 

with financial support of DRDA was established. Sri Ron ald Rose, District 

Collector, Medak District was very helpful to the PLHIV  community and in 

the month of November, 2015 invited Dr.Ranganayakulu , founder and 

Managing Director of Thrive @ Solar Energy Pvt. Ltd. T his Unit is going to 

be operational from first week of March 2016. PLHIV of this District would 

be trained and absorbed as employees in their Unit. El igible and trained 

PLHIV can earn Rs.500 0/ - per month. In this way provided employement to 

PLHIV at Sangareddy in Medak District. Applications f or Ration cards also 

sent to Civil Supplies Department. The Civil Supplies D epartment advised to 

provide Antyodaya Cards for PLHIV patients. 

  Further, PLHIV and Transgenders requested this Authorit y to give 

training as Para Legal Volunteers for solving their p roblems.  On their 

request, this Authority conducted training programmes t o the above 

mentioned people with the assistance of NGOs APSACS and SA ATI .  
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54 . IMPLEMENTATION OF CHILD RIGHTS- AWARENESS CAMP:  

 

Photo : At Zilla Parishad, Sangareddy. 

       On 04.09.2015 awareness camp was conducted at BDL Bhanoo r, 
Patacheru (M) wherein poor children were given blanke ts. They were 
enlightened on various topics and more particularly on  the importance of 
education, free and compulsory education for children u pto 14 years, Legal 
�6�H�U�Y�L�F�H�V�� �$�X�W�K�R�U�L�W�\�� �$�F�W���� �/�R�N�� �$�G�D�O�D�W���� �I�U�H�H�� �O�H�J�D�O�� �D�L�G���� �S�H�U�V�R�Q�¶�V�� �H�O�L�J�L�E�O�H�� �I�R�U��
availing free legal aid, etc.  

55 . PREVENTION OF FARMERS SUICIDE �± ALTERNATIVE RELIEF:  

  On 05.08.2015 and 18.08.2015 awareness camps were cond ucted at 
Sangareddy to create awareness on preventing �I�D�U�P�H�U�¶�V suicides and to 
provide alternative relief to them. Officials of va rious departments such as 
Joint Director- Agriculture, Joint Director �± Animal Husbandry, Revenue 
Divisional Officer-Sangareddy, Lead Bank Manager, A ddl. General Manager, 
NABARD, District Panchayat Officer, Leaders of farmers A ssociations, 
District Coordinator �± Farmers Association and also family members of the 
farmers who committed suicide were present in the awar eness programme.  

 

Photo:  Camp at Dist.Court, Sangareddy. 
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     The participants were enlightened on various alternativ e relief measures 

available to the farmers. The farmers were impressed upo n not to commit 

suicide but to approach the concerned departments for obt aining loans, 

animals, poultry, etc. They were also enlightened on the importance of 

legal awareness. They were enlightened on Legal Servic es Authority Act, 

1987, Lok Adalats, the advantages of settlement of cases in the Lok 

Adalats, free legal aid, persons eligible for availing legal aid and more 

particularly, the importance of legal awareness. 

56 . ADR/MEDIATION:  

 

      On 21.08.2015 awareness camp was conducted on Mediation a nd 
Conciliation at Sangareddy. All the Judicial Officers at Sangareddy 
participated in the said awareness programme. All the Ju dicial Officers 
ensured to refer more number of cases or settlement thr ough mediation. 

57 . AWARENESS CAMP TO PRESS AND ELECTRONIC MEDIA 
PERSONS:  

     27.08.2015 awareness camp was conducted at Nyaya Seva Sada n, 
Sangareddy wherein reporters of various print and elect ronic media 
participated. 

58 . AWARENESS CAMP ON RAGGING ACT FOR STUDENTS:  

    14.09.2015 awareness camps were conducted at Sangareddy w herein 
leaders and members of various students unions were enlig htened on 
Prohibition of Ragging Act.   
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Photo: At DVR College,Sangareddy. 

 

59 . ESTABLISHMENT OF LEGAL CARE AND SUPPORT CENTRE AT 
ISMAILKHANPET (v), SANGAREDDY (M):  

    On 16.9.2015 ESTABLISHMENT OF LEGAL CARE AND SUPPORT CENTRE 
AT ISMAILKHANPET (v), SANGAREDDY (M), Medak Dist. 

60. TRANSGENDERS, PLHIV/AIDS MSM, FSW, IDUs:  

On 23.09.2015 conducted awareness camp at Sangareddy to create 
awareness among transgender, people living with HIV/AI DS, MSM, FSW, 
�,�'�8�V���� �H�W�F���� �7�K�H�� �F�D�P�S�� �Z�D�V�� �F�R�Q�G�X�F�W�H�G�� �L�Q�� �F�R�R�U�G�L�Q�D�W�L�R�Q�� �Z�L�W�K�� �³�6�D�D�W�K�L�´ a Non-
Governmental Organization. They were also enlightene d on the importance 
of legal awareness. They were enlightened on Legal Ser vices Authority Act, 
1987, Lok Adalats, the advantages of settlement of cases in the Lok 
Adalats, free legal aid, persons eligible for availing legal aid and more 
particularly, the importance of legal awareness. 

 

Photo:  Camp at DLSA, Sangareddy. 
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61 . SENIOR CITIZENS AND DISABLED �± AWARENESS CAMP:  

          On 01.10.2015 conducted awareness camp at Zilla Parishad,  

Sangareddy to create awareness about the welfare measur es for the senior 

citizens, disabled. The said camp was conducted in coordinat ion with 

Disabled Welfare Department.  Awareness camp and medical cam p was 

conducted on 01.10.2015 at Court premises, Sangareddy in  coordination 

with CARE Hospital. The audience was enlightened on t he Maintenance & 

Welfare of Parents and Senior Citizens Act, 2007, Leg al Services Authority 

Act, 1987, Lok Adalats, the advantages of settlement of cases in the Lok 

Adalats, free legal aid, persons eligible for availing legal aid and more 

particularly, the importance of legal awareness. 

  

 

           On 02.10.2015 conducted awareness camp at Bardipur (V), T ekmal 

(M). The audience was enlightened on the Maintenance & Welfare of 

Parents and Senior Citizens Act, 2007, Legal Services Au thority Act, 1987, 

Lok Adalats, the advantages of settlement of cases in t he Lok Adalats, free 

legal aid, persons eligible for availing legal aid and more particularly, the 

importance of legal awareness.    

62 . PRISONERS WELFARE DAY:  

 

  

           On 02.10.2015 awareness camp was conducted at District Jai l 
situated at Kandi (V), Sangareddy (M) on the occasion o f Prisoners Welfare 
Day. The inmates of the district jail were enlightene d on various civil and 
criminal laws, Legal Services Authority Act and more par ticularly on the 
welfare measures for the prisoners. 
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63 .GIRLS/ WOMAN RIGHTS  

            On 30.10.2015 conducted awareness camp at Kastur ba Girls 
School / Hostel, Cherial (V), Sangareddy (M) and the students were 
enlightened on various laws enacted for the welfare o f girls / women such 
as property rights, Domestic Violence Act, Section 498-A IP C, etc. 
Awareness was also created on Legal Services Authority Act and the 
importance of legal awareness. 

64 . ON 9 TH  NOVEMBER, 2015 ESTABLISHMENT OF INTIGRATED 
CHILD COUNSELLING CENTRE;  

               On 9 th  �1�R�Y�H�P�E�H�U���� ���������� �R�Q�� �W�K�H�� �R�F�F�D�V�L�R�Q�� �R�I�� �³�/�H�J�D�O�� �6�H�U�Y�L�F�H�V�� �'�D�\�´��

the Integrated Child Counselling Centre was inaugurated at Nyaya Seva 

�6�D�G�D�Q���E�X�L�O�G�L�Q�J�����6�D�Q�J�D�U�H�G�G�\���E�\���6�U�L���0���9���5�D�P�D�Q�D���1�D�L�G�X�����+�R�Q�¶�E�O�H���3�U�O���'�L�V�W�U�L�F�W���	��

Sessions Judge cum Chairman, District Legal Services Autho rity, Medak 

District.  Sri Ronald Rose, District Collector- Medak D istrict; Sri T.Venkanna,  

Addl. Superintendent of Police �± �0�H�G�D�N���'�L�V�W�U�L�F�W�����6�U�L���0���6�D�Q�W�D�U�D�M�X�����+�R�Q�¶�E�O�H���9�,�,��

Addl.District & Sessions Judge; Smt. A.Bharathi, V Ad dl.District & Sessions 

Judge; Sri G.V.Maheshnath, Prl.Junior Civil Judge; S ri D.Durga Prasad, 

Judicial First Class Magistrate, Spl.Mobile Court; Sri N. Venkatram, Judicial 

First Class Magistrate, Excise Court and Sri A.Vishnuv ardhan Reddy, 

President �± Bar Association;  Advocates; Circle Inspectors of Police, Su b 

Inspectors of Police, members of various Non Governmental Organisations 

such as CARPED-Child, Sadhanana, Divya Disha, officials of various 

departments i.e. District Women & Child Development Age ncy, Integrated 

Child Protection Scheme, District Child Protection Unit  and Para Legal 

Volunteers also participated in the inaugural function .   

 The Secretary, District Legal Services Authority enlig htened the 

audience on the main objectives of establishing the said  Integrated Child 

Counselling Centre and also about the various departme nts and Non 

Governmental Organisations who are associated with th e said Integrated 

Child Counseling Centre for rendering necessary services t o the poor and 

needy children.  

 Sri M.S.Chandra, Director �± CARPED-Child Line brought the matter of a 

girl by name Renuka who is studying tenth standard is suffering with eye 

pr oblem (loss of eye sight), as such the school authorities r efused to accept 

�K�H�U�� �H�[�D�P�L�Q�D�W�L�R�Q�� �I�H�H���� �2�Q�� �H�[�S�O�D�L�Q�L�Q�J�� �K�H�U�� �S�O�L�J�K�W�� �W�R�� �W�K�H�� �+�R�Q�¶�E�O�H�� �3�U�O���'�L�V�W�U�L�F�W�� �	��

Sessions Judge cum Chairman, District Legal Services Auth ority and to the 

District Collector, Medak District, the District Collect or responded 

immediately and instructed the concerned to conduct medical  examination 
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and issue necessary certificate to her so as to enable her  utilize all the 

facilities available.   

65 .JUVENILE JUSTICE JUSITCE ACT - TRAINING PROGRAMME  

 

�W�K�D�W���L�Q���F�R�P�S�O�L�D�Q�F�H���R�I���W�K�H���L�Q�V�W�U�X�F�W�L�R�Q�V���R�I���W�K�H���+�R�Q�¶�E�O�H���$���3���6�W�D�W�H���/�H�J�D�O���6�H�U�Y�L�F�H�V��

�$�X�W�K�R�U�L�W�\���Y�L�G�H���U�H�I�H�U�H�Q�F�H���F�L�W�H�G�����D�Q�G���L�Q���F�R�P�S�O�L�D�Q�F�H���R�I���W�K�H���R�U�G�H�U�V���R�I���W�K�H���+�R�Q�¶�E�O�H��

Supreme Court of India in Sampurna Behrua  Vs. Union of India & Others, 

one day training programme was conducted to the Poli ce Officers, 

Juvenile/Child Welfare Officers,  Members of the Specia l Juvenile Police Units 

and other stake holders in Medak District, on 1 st  December, 2015 in the 

Conference Hall, District Courts Complex, Sangareddy.  

 
Sri Ronald Rose, District Collector; Sri T.Venkanna, Addl. 

Superintendent of Police; Smt. A.Bharati, Spl.Judge f or Trial of Offences 

Under SC/ST (POA) Act cum V Addl.District & Sessions Jud ge; Sri 

M.Santaraju, Judge, Family Court �± cum- VII Addl.District & Sessions Judge, 

Medak at Sangareddy; Sri K.Seshagiri Rao, Senior Civ il Judge; Smt. 

M.Kanaka Durga, Secretary, District Legal Services Author ity, Sangareddy; 

Sri G.V.Maheshnath, Prl.Junior Civil Judge; Sri D.Du rga Prasad, Judicial First 

Class Magistrate-Mobile Court  I/C Prl.Magistrate, Juve nile Justice Board; Sri 

A.Vishnuvardhan Reddy �± President, Bar Association, Sangareddy were 

present.  Sri Sangameshwar, District Probation Officer,  Sri  Venkateswarlu, 

Divya Disha (Non Governmental Organisation); Smt. Kot a Shiva Kumari, 

Chairperson, Child Welfare Committee, Medak District; Sri Philips, Director, 

Divya Disha (a Non-Governmental Organisation); Sri M .S.Chandra, Director, 

Child Line (a Non-Governmental Organisation); Dr.Phan ikanth, Medical 

Expert were also present as Resource Persons to give their valuable lecture 

to the trainees.  
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The training programme commenced with the lighting of the lamp by 

the Prl.District & Sessions Judge cum Chairman, District  Legal Services 

Authority; Sri Ronald Rose, District Collector and Sri  T.Venkanna, Addl. 

Superintendent of Police, Medak District; Smt. A.Bha rati, Spl.Judge for Trial 

of Offences Under SC/ST (POA) Act cum V Addl.District & Sessions Judge; 

Sri M.Santaraju, Judge, Family Court �± cum- VII Addl.District & Sessions 

Judge, Medak at Sangareddy and Sri A.Vishnuvardhan R eddy, President, Bar 

Association, Sangareddy.  This was followed by taking o f oath by all the 

participants to protect the rights of children.  

Smt. M.Kanaka Durga, Secretary, District Legal Services  Authority , 

explained about the objective of conducting the said tr aining programme to 

enlighten about the importance of the role of Special Juvenile Police Units, 

Child Welfare Officers, Juvenile Justice Board, Integ rated Child Protection 

Unit, Child Welfare Committee and other stake holder s in effective 

implementation of the Juvenile Justice (Children in  Need of Care & 

Protection) Act, 2000; Protection of Children from Sex ual Offences Act, 

2012, Child Marriage Prohibition Act and various oth er issues relating to 

children such as child labour, orphan children, sale of chil dren, street 

children, child trafficking, etc. The participants were urged to make use of 

the training programme in the best way and perform t heir duties to the 

fullest.     

Sri M.Santaraju, VII Addl.District & Sessions Judge enl ightened about 

the importance of taking proper care of children for bu ilding  a well 

developed and secured society and the importance of conduct ing such 

training programmes pertaining to children / juvenile s.  Sri T.Venkanna, 

Addl.Superintendent of Police impressed all the Police Officers to make 

optimum use of this training programme. Sri A.Vishnu vardhan Reddy, 

President, Bar Association, Sangareddy expressed his grati tude to the 

District Legal Services Authority for conducting such impo rtant training 

programmes.       

Sri Ronald Rose, District Collector expressed his views abo ut the said 

programme and said that Juvenile Justice Act and Prote ction of Children 

from Sexual Offences Act has gained lot of prominence in the present day 

society, however, unfortunately, awareness is very less i n this regard. He 

also expressed his view that apart from correctional service s, protection is 

more importance, as such, creating awareness among each and every 

member of the society is very essential for protecting the rights of children.  
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Speech by the District Collector is followed by openin g of pamphlets 

pertaining to Juvenile Justice Act, Child Welfare Comm ittee, Juvenile Justice 

Board and Child Line,   by all the respected dignitari es  

The Prl. District & Sessions Judge cum Chairman, Distric t Legal 

Services Authority, Medak District enlightened the aud ience on the 

importance of the awareness regarding juvenile justice an d the 

responsibilities of the Members of the Special Juvenile Police Officers, Child 

Welfare Officers and other stake holders in helping the  juvenile to become 

good and responsible citizens of the country. The  Chair man also enlightened 

in detail about Juvenile Justice (Children in Need of  Care & Protection) Act 

and impressed upon the implementation of the Act in le tter and spirit and 

requested the audience to equip themselves well with al l the provisions of 

the Act.  

�7�K�H���L�Q�D�X�J�X�U�D�O���V�H�V�V�L�R�Q���Z�D�V���I�R�O�O�R�Z�H�G���E�\���W�K�H���W�R�S�L�F���R�I���³�'�R�¶�V���D�Q�G���'�R�Q�¶�W�V���R�I��

�-�X�Y�H�Q�L�O�H�� �-�X�V�W�L�F�H�� �$�F�W���´�� �E�\�� �6�P�W���� �7���0�D�Q�M�X�O�D Devi, Advocate (TOT). This is 

�I�R�O�O�R�Z�H�G�� �E�\�� �W�K�H�� �W�R�S�L�F�� �R�I�� �³�5�R�O�H�� �R�I�� �-�X�Y�H�Q�L�O�H�� �-�X�V�W�L�F�H�� �%�R�D�U�G���� �&�K�L�O�G�� �:�H�O�I�D�U�H��

�&�R�P�P�L�W�W�H�H�����1�R�Q���*�R�Y�H�U�Q�P�H�Q�W�D�O���2�U�J�D�Q�L�V�D�W�L�R�Q�V���D�Q�G���R�W�K�H�U���'�H�S�D�U�W�P�H�Q�W�V�´���E�\���6�U�L��

Venkateshwarlu, Divya Disha (Non Governmental Organisa tion).   

Second session followed tea break. Dr. Phanikanth, Psychi atrist 

�H�Q�O�L�J�K�W�H�Q�H�G�� �W�K�H�� �D�X�G�L�H�Q�F�H�� �R�Q�� �W�K�H�� �³�3�V�\�F�K�R�O�R�J�L�F�D�O�� �D�V�S�H�F�W�V�� �R�I�� �F�K�L�O�G�´�� �� �L�Q�� �G�H�W�D�L�O����

Sri M.Santaraju, VII Addl.District & Sessions Judge ex plained elaborately 

�D�E�R�X�W�� �³�-�X�Y�H�Q�L�O�H�� �'�H�O�L�Q�T�X�H�Q�F�\�´�� �W�R�� �W�K�H�� �S�D�U�W�L�F�L�S�D�Q�W�V���� �7�K�L�V���V�H�V�Vion was followed 

by lunch break. 

After the lunch break, Sri D.Durga Prasad, Prl.Magistr ate, Juvenile 

�-�X�V�W�L�F�H�� �%�R�D�U�G���� �0�H�G�D�N�� �D�W�� �6�D�Q�J�D�U�H�G�G�\�� �G�H�D�O�W�� �Z�L�W�K�� �W�K�H�� �W�R�S�L�F�� �R�I�� �³�3�U�D�F�W�L�F�D�O��

problems faced by Investigation Officers and Juvenile Ju stice Board when 

dealing with cases pertaining to Juvenile Justice (Chi ldren in Need of Care 

�D�Q�G���3�U�R�W�H�F�W�L�R�Q�����$�F�W���������������´���7�K�H���S�D�U�W�L�F�L�S�D�Q�W�V���L�Q�I�R�U�P�H�G���D�E�R�X�W���D�O�O���W�K�H���S�U�D�F�W�L�F�D�O��

problems they face while dealing with juvenile cases. T his was followed by 

�W�K�H�� �W�R�S�L�F�� �R�I�� �³�&�\�E�H�U�� �/�D�Z�V�´�� �E�\�� �6�U�L�� �.���9���/�� Narsimha Murthy, Advocate.  Sri 

M.S.Chandra, Director, CARPED & Child Line (Non Gover nmental 

�2�U�J�D�Q�L�V�D�W�L�R�Q������ �7�K�H�� �O�D�V�W�� �V�H�V�V�L�R�Q�� �R�I�� �W�K�H�� �W�U�D�L�Q�L�Q�J�� �S�U�R�J�U�D�P�P�H�� �L�V�� �R�Q�� �³�&�K�L�O�G��

�/�D�E�R�X�U�´�� �E�\�� �6�U�L�� �0�X�U�D�O�L�� �0�R�K�D�Q���� �'�L�U�H�F�W�R�U���� �6�$�'�+�$�1�$�� ���1�R�Q���*�R�Y�H�U�Q�P�H�Q�W�D�O��

Organisation).     

  At the end of the training programme, there was an i nteraction and 

question hour when the trainees raised several questions and doubts which 

they face in their day- to -day work when dealing with the cases pertaining to 
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Juvenile Justice (Children in Need of Care & Protecti on) Act, 2000 and 

Protection of Children from Sexual Offences Act, 2012 a nd all the doubts 

were cleared by the Resource Persons.  The response from  the trainees was 

tremendous and highly qualitative during the interact ion with each and every 

Resource Person. Certificates and material containing wer e issued to all the 

participants who have attended the training programme.   

66 . DISABLITY DAY  

     �2�Q�� ���������������������� �R�E�V�H�U�Y�H�G�� �³�'�L�V�D�E�L�O�L�W�\�� �'�D�\�´�� �E�\�� �F�R�Q�G�X�F�W�L�Q�J�� �D�Z�D�U�H�Q�H�V�V��
camp at Sangareddy in coordination with the department of Disabled 
Welfare, Medak District. The participants were enligh tened on the various 
laws enacted for the welfare of disabled persons and also  the schemes 
being implemented for their welfare. 

67 .AWARENESS PROGRAMME FOR PLHIV/AIDS AND 
TRANSGENDERS:  

     On 15.12.2015 and 16.12.2015 legal awareness camps were  conducted 
at Nyaya Seva Sadan building to create awareness among the people living 
with HIV / AIDS and also transgender. They were ela borately explained 
about their rights and were impressed upon to utilize a ll the rights made 
available for their welfare and development to help  them lead a dignified 
life in the society. The programme was organized with t he cooperation of 
SATHI, a non- governmental organization working for the PLHIV/AIDS, 
Transgenders. 

68 . BOYS HOSTEL AWARENESS CAMP:  

     On 18.12.2015 conducted camp at Government Boys Hostel, G irmapur 

(V) of Kondapur (M). The students and management of the schools / 

colleges were created awareness on the topic of Prohibiti on of Ragging Act 

in detail apart from various laws pertaining to childr en such as Right to 

Education, Prohibition of Child Marriages, Prohibitio n of Child Labour, etc. 

They were clearly explained that ragging is a punisha ble offence and the 

persons committing ragging and also the persons abet ragg ing will be liable 

for punishment.    

 

69 . SUCCESS STORIES PERTAINING TO CHILDREN  

On receiving information from Child Line (NGO) about two girls 

belonging to a minority community, who were forced t o discontinue their 

education due to various reasons, awareness camp was conduct ed on 

06.01.2015 at Patancheru to enlighten on the importan ce of education to 

children, especially girls.  
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It was impressed that if girls are educated / literate, a family will 

become literates. Conciliations were made to the parent s of the said girls, 

with the help of Police officials, officials of Educa tion department and other 

officials to explain about the importance of education  to girls, which in turn 

helps in the development of the family and the society  at large. Convinced 

by the efforts put up by this Authority in cooperation with the other officials, 

and the conciliations made, the parents of the said gir ls ensured that his 

daughters will be sent to school/ college to continue  their education.  

 

 

Photo : At Balasadan. 

 

�³Operation Muskan �´�� �I�R�U�� �U�H�V�F�X�L�Q�J�� �F�K�L�O�G�� �E�H�J�J�D�U�V�� �Z�D�V�� �F�R�Q�G�X�F�W�H�G�� �D�Q�G��

45 children (boys and girls) were rescued and they wer e enrolled in a school. 

The parents of those children had to be counseled as a re sult of which now 

the children have stopped begging and are continuing t heir education in 

school very happily. 

 

The daughters of a Police Constable aged about 15, 16 years, left their 

home and parents along with their male friends, as t hey felt their parents 

are not taking proper care of them. The parents of th e girls were called to 

this Authority and counseling was held. The parents in formed that the girls 

are provided all facilities and are looked after with love and affection; 

�K�R�Z�H�Y�H�U�� �W�K�H�\�� �D�U�H�� �L�Q�Y�R�O�Y�H�G�� �Z�L�W�K�� �E�D�G�� �I�U�L�H�Q�G�V�¶�� �F�R�P�P�Xnity and left the house 

without intimating them. As the girls were adamant an d were not willing to 

return home, counseling was done, as a result of which bo th the girls 

returned back to their parents happily.     

 

70 . BEST PLV AWARD:  

            This Authority is giving training to Advocates and P ara Legal 

Volunteers on various aspects and they are rendering the ir dedicated and 

heartful services to the needy persons at all times. I v ery proudly inform 

that Smt. Fareeda who is trained by this Authority as Para Legal Volunteer, 

is selected as Best Para Legal Volunteer  from Telangana State for her 
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courageous and outstanding services as Para Legal Volunteer  and she is 

going to receive Best Para Legal Volunteer award  at New Delhi today.  

 

 

The said Para Legal Volunteer inspite of belonging to  a minority 

community where generally women are not allowed to w here generally 

women are not allowed to come out into the society due  to illiteracy and 

various other religious and communal reasons the said Pa ra Legal Volunteer  

is striving for helping the needy and poor persons, wo men, children, senior 

citizens, etc.  

 

She is also spreading awareness among the general publi c on various 

laws on acquiring knowledge from the District Legal Se rvices Authority 

through various training programmes for the Para Lega l Volunteers. She 

courageously encouraged the rape victims to file case against the accused 

and through her efforts the victims got financial aid  from the Women & Child 

Development, Medak District for which they are eligib le as per G.O.Ms.No.28 

(WCD/SC Dept.) Dt. 13.04.2011.   

 

In another case, a farmer by name M.Sangameshwar was t rying to 

commit suicide due to financial problems. He took priva te loan of 

Rs.2,30,000/- and was regularly repaying it amounting  to Rs.6,00,000/- . 

However, the money lender demanded to repay the loa n amount stating that 

the entire Rs.6,00,000/- is the interest and the prin ciple amount is yet to be 

repaid. Even after several requests the money lender did not consider. 

Under this circumstance, the farmer attempted to commit  suicide. The said  
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Para Legal Volunteer held counseling to the petitione r and also to the money 

lender and settled the matter and more over made the m oney lender repay 

an amount of Rs.1,00,000/- back to the borrower/ peti tioner.  

 

Another successful case dealt by the said Para Legal Volun teer, two 

minor children by name H.Kaveri and H.Shivakumar wer e abandoned by 

their father after the death of their mother. The ch ildren were living with 

their grandparents who are aged and also very poor.  

  

Seeing the pathetic condition of the children, Smt. F areeda, helped the 

children get share from the property and also maintena nce amount from 

their father. This was possible only after several concil iations made by the 

Para Legal Volunteer. 

 

The lawyers and Para Legal Volunteers of Legal Care &  Support 

Centres in this district are rendering their heartful  and dedicated services to 

the poor and needy persons. 

 

�,�� �Y�H�U�\�� �S�U�R�X�G�O�\�� �L�Q�I�R�U�P�� �W�K�D�W�� �X�Q�G�H�U�� �W�K�H�� �D�E�O�H�� �J�X�L�G�D�Q�F�H�� �R�I�� �R�X�U�� �+�R�Q�¶�E�O�H��

Chairman, District Legal Services Authority, this Author ity stood first and 

second in the disposal of cases in the entire state. This  was possible with the 

cooperation of our Advocates, Police department and other  departments. 

This Authority expresses our sincere thanks to our young  and dynamic 

District Collector under whose leadership; the line depa rtments have given 

their sincere cooperation to this Authority in conducting  legal awareness 

camps and also settlement of cases.  

 

This Authority could not have achieved this success but fo r the 

cooperation of Police officials under the guidance and leadership of the 

dynamic Superintendent of Police, Medak District.  

The staff of the Legal Services Authority is very much dynamic and 

dedicated and willing to work at any point of time inspite of them having so 

many problems. All this goes to prove that the land �R�I�� �³�0�H�W�K�X�N�X�� �V�H�H�P�D�´�� �L�V��

filled with bold, courageous, loving and dedicated peo ple who are rendering 

their services at all times.   

 

�8�Q�G�H�U���W�K�H���D�E�O�H���J�X�L�G�D�Q�F�H���R�I���R�X�U���E�H�O�R�Y�H�G���+�R�Q�¶�E�O�H���3�U�O���'�L�V�W�U�L�F�W���	���6�H�V�V�L�R�Q�V��

Judge cum Chairman, District Legal Services Authority a nd with the 

cooperation of all departments, Advocates, Para Legal Vol unteers, staff,   our 
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vision is to achieve Best District Legal Services Authority  award in the 

entire Telangana State.  

 

 

                                     2016  

 
72.  DISTRICT LEGAL SERVICES AUTHORITY, MEDAK DISTRICT AT 
SANGAREDDY REGARDING THE STUDENTS WHO ARE APPEARING 
FOR 10 TH  CLASS EXAMINATIONS IN MEDAK DISTRICT:  

Right to education to children includes providing all amenities such as 

transport, creating good and child friendly atmosphere to the children to 

encourage them to pursue their education. In this connect ion this Authority 

found some orphans living in rural areas having no facil ities to go to their 

schools except on their foot. As such this Authority suo  moto initiated action 

to provide better amenities to the children those wh o are appearing for 10 th  

class examinations in a larger interest.   

�$�V�� �S�H�U�� �W�K�H�� �G�L�U�H�F�W�L�R�Q�V�� �R�I�� �W�K�H�� �+�R�Q�¶�E�O�H�� �3�U�O���'�L�V�W�U�L�F�W�� �	�� �6�H�V�V�L�R�Q�V�� �-�X�G�J�H�� �F�X�P��

Chairman, Medak District, the Secretary, District Lega l Services Authority, 

Sangareddy visited Kodyipaka village which is hamlet of Nagapur (V) of 

Hathnoor Mandal, Medak District in response to the new s �S�X�E�O�L�V�K�H�G�� �L�Q�� �µ�7�K�H��

�+�L�Q�G�X�¶�� �G�D�L�O�\�� �Q�H�Z�V�S�D�S�H�U�� �G�D�W�H�G���� ���������������������� �X�Q�G�H�U�� �W�K�H�� �F�D�S�W�L�R�Q�� �³�7�K�H�\�� �O�L�Y�H�� �R�I�I��

�M�X�V�W�� �5�V���������� �H�Y�H�U�\�� �P�R�Q�W�K�´�� �D�E�R�X�W�� �W�K�U�H�H�� �R�U�S�K�D�Q�� �F�K�L�O�G�U�H�Q�� �Z�K�R�� �D�U�H�� �O�L�Y�L�Q�J�� �Z�L�W�K��

only an amount of Rs.500 per month, though one of th e child by name 

Mamatha who is mentally unsound, is receiving Rs.1500/ - per month 

towards pension under disabled category, as out of the said Rs.1500/- an 

amount of Rs.1000/- is being collected by the bank off icials towards the loan 

taken by the deceased mother of the three children. Ne wspaper clipping is 

appended herewith. On visit to the said village it w as found that the 

mentally disabled child is receiving pension of Rs.1500/ - per month from 

Disabled Welfare Department and she, her brother and si ster are living 

together. Unfortunately the children lost their moth er and father. During her 

lifetime, the mother of the children took loan of Rs.3 0,000/- from 

A.P.Grameena Vikas Bank under Self Help Group and she  repaid Rs.20,000/- 

and balance amount of Rs.10,000/- is to be repaid. In  the meanwhile she 

died, so the bank officials and the Self Help Group m embers are collecting 

Rs.1000/- from the said children. The Secretary took i nitiative to join the 

said children in Gurukul / KGBV Schools.  
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During the said visit to the village, three children who are orphans also 

came to the Secretary, District Legal Services Authority,  out of whom one is 

studying 10 th  class informed that they are not having proper public  

transportation facility and that their school is situat ed at a distance of 4 KMs. 

Immediately, the Secretary, District Legal Services Auth ority, keeping in 

view the importance of 10 th  class examinations in the life of a student and in 

order to save the academic year of the students, took ini tiative to ensure 

that proper transportation facility is made available  to all those students who 

are appearing for 10 th  class examinations who belong to rural areas where 

there is lack of proper public transportation system. Letter was addressed to 

the District Educational Officer, Medak District at San gareddy vide letter 

Dis.No.190/ DLSA/SRD/2016 Dt. 08.03.2016 calling for t he information 

pertaining to the number of students who are appearin g for the 10 th  class 

examinations, who belong to rural areas, with a view  to take necessary 

steps to provide proper and timely conveyance facilities to the students for 

appearing for 10 th  class examinations in time without any difficulty, th rough 

the District Administration. On that, the District Educa tional Officer vide 

letter No. 1508/C1/2016 Dt. 10.03.2016 gave the list o f SSC Public 

Examinations of March 2016 �± constitution of examination centers in Medak 

District. The examination centres are situated at a dis tance of minimum 4 to 

12 KMs.  Basing on the said report, letter was addressed t o the Manager of 

Telangana State Transport Corporation vide this office  letter 

Dis.No.204/DLSA/SRD/2016  Dt. 11.03.2016 for providin g information about 

how many villages there is bus connectivity and for how  many villages there 

is no bus connectivity to facilitate the students appear  for 10 th  class 

examinations. In response the Regional Manager, Telan gana State Road 

Transport Corporation vide letter No.01/535/(57)/2016-RM :MR  Dt. 

14.03.2016, provided information that for 743  vill ages / centres bus facility 

is provided and for 151 centers there is no bus connect ivity to the 

examination centres. Therefore, alternative transportat ion arrangement for 

151 villages is required. It is also informed that the  Transport Corporation is 

operating 166 buses to facilitate the students to reach  their exam centers 

one and half hour/one hour before the commencement of  the examination 

from 21.03.2016 to 09.04.2016 and exclusive trips wi ll be provided for the 

students appearing for SSC examinations, if any school / public 

representations are received.  

On 16.03.2016 the Secretary, District Legal Services Au thority met the 

District Collector, Medak District and appraised the situ ation and also 

requested to provide ORS packets and First Aid facilit ies in the schools / 
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examination centres to save / help the needy children f rom scorching sun. 

On that the District Collector held meeting with the  Road Transport 

Corporation officials, District Educational Officer, Po lice Department and also 

Revenue officials. He also gave instructions to the M andal Revenue Officers 

and Mandal Educational Officers of all the Mandals in  the District to see that 

students from the school points where there is no bus co nnectivity are 

transported to the examination centre in their vehicles to reach by 8.30 A.M. 

They are also instructed to ascertain the information fr om the Head Masters 

of the concerned schools and arrange transport facility a ccordingly on all the 

examination days starting from 21.3.2016 to 9.4.2016  and also drop them 

from where they are picked up after the examination.  List enclosed herewith. 

Further, the District Collector also instructed the Distr ict Medical & 

Health Officer, Medak District to depute ANMs at examin ation centres; to 

arrange first aid kits at all strategic points on the exami nation days and also 

to provide ORS packets in all the buses plying for 10 th  class examinations.   

 

Concerned Head Masters also conducted meetings with paren ts by 

giving information that autos, government vehicles ar e provided at their 

schools where they studied to take the students to the ex amination centres 

and dropping the students after completion of examina tion.   

Since 10 th  �F�O�D�V�V�� �H�[�D�P�L�Q�D�W�L�R�Q�V�� �D�U�H�� �Y�H�U�\�� �F�U�X�F�L�D�O�� �L�Q�� �D�� �S�H�U�V�R�Q�¶�V�� �O�L�I�H�����W�K�H��

Secretary, District Legal Services Authority instructed a ll the active Para 

Legal Volunteers and also the Non Governmental Organi sations in Medak 

District to help the students appearing for 10 th  class examinations to reach 

the examination centres in time and also to see that p roper drinking water 

facility, ORS and first aid facilities are provided.       
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On 17.03.2016 held a press meet at Nyaya Seva Sadan to  motivate all 

the 10 th  class students appearing for the examinations to provi de them 

moral support not only by their parents but also the d epartments concerned. 

The students and their parents were requested to take all precautions to 

ensure that the students are not effected due to the sco rching heat of the 

sun. Moreover informed the children to call 1098 and D istrict Legal Services 

Authority 9440901054 if any help is required, so that  the concerned 

departments will be appraised in this regard to provide immediate necessary 

help to the students. (News paper clippings are enclosed h erewith).  

Expenditure of about Rs.500/- per child would be incur red by the 

parents of the students for providing transport facilitie s to the students 

appearing for 10 th  class examination and the cost will be high due to d emand 

and because of the efforts of this Authority, nearly Rs. 25,00,000/- to 

Rs.50,00,000/- are saved to the parents / children. Mor e than that, the 

students would reach their respective examination centers in time for 

prosecuting the examination. 
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Photos : Special Buses provided for 10 th  class students  

Due to the above said efforts of the District Legal Ser vices Authority in 

coordination with Child Line (Non Governmental Organis ation), nearly 5000 

students will be benefitted. Out of the said 5000, Te langana State Road 

Transport Corporation, Medak District provided bus facilit y for 3411 students 

and the remaining 1589 students are provided transpor t facility to 10 th  class 

students by local Tahsildars and Police. List enclosed here with. 

S 
No 

NAME OF 
THE SCHOOL 

Distance to 
Examination centre 

Mandal Strength  
Name of the  
Proposed 

Centre 

Educ. 
Divisi

on  

Availability of Bus 

Yes/NO 

1 2 3 4 5 6 7 8 

1 
ZPHS 
KANSANPAL
LY 

  ANDOLE 

37 
ZPHS 
NERADIGU
NTA 

JPT NO 
4 KM MRO:9000902312 

  
MPDO:994955643
8 

  SHO:9440795664 

2 ZPHS  
TALELMA 

4 KM MEO:9000648552 27 
ZPHS 
NERADIGU
NTA 

JPT NO 

3 
ZPHS 
IBRAHIMPU
R 

  CHEGUNTA 

30 CHEGUNTA MDK NO 

  MRO: 8978180316 

6 KM 
MPDO:984990325
5 

  SHO:9490617052 

  MEO:9985962393 

4 ZPHS 
Sikendlapur 

  CHINNAKODUR 

34 
IBRAHIMN
AGAR 

SDPT NO 
  MRO:9177701726 

7   KM 
MPDO:994955645
3 

  SHO:9490617062 

5 ZPHS 
Vittalapur 

4 KM MEO:9949511704 30 
ZPHS 
JAKKAPUR 

SDPT NO 

6 
ZPHS 
Thirumalapu
r 

12 KM DOULTABAD 30 
ZPGHS 
Doulthabad 

SDPT NO 

7 ZPHS 
Mubaraspur 

4 KM MRO:9177701733 27 
ZPGHS 
Doulthabad 

SDPT NO 

8 ZPHS 
Dommat 

10 KM 
MPDO:994955645
8 

26 
ZPGHS 
Doulthabad 

SDPT NO 

9 ZPHS 
Waddepally 

7 KM SHO:9490617066 40 
ZPHS 
Begumpet 

SDPT NO 

10 ZPHS 
Ramaram 

5 KM MEO:9949511705 40 
ZPHS 
Begumpet 

SDPT NO 

11 ZPHS 
Yenagurthi 

  DUBBAK 

29 AKBARPET SDPT NO 

  MRO:9177701721 

10 KM  
MPDO:994955645
6 

  SHO:9490617063 

  MEO:9949511706 

12 ZPHS 
Bejgom 

4 KM GAJWEL 
40 

ZPHS 
Ahmedipur 

SDPT NO 
  MRO:9849904299 

13 ZPHS 
Singatam 

3 KM 
MPDO:984990325
7 

33 
ZPHS 
Ahmedipur 

SDPT NO 

14 ZPHS 
Burugupally 

5 KM SHO:9490617068 33 
ZPHS 
Rimmanagu
da 

SDPT NO 
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15 ZPHS 
Pidched 

3 KM MEO:9849043652 29 
ZPHS 
Ahmedipur 

SDPT NO 

16 ZPHS.SICUN
DELAPUR 

  HATHNOORA 

44 HATNOORA SRD NO 10 KM MRO:9000902304 

  
MPDO:994955644
9 

17 ZPHS.KASAL
A 

10 KM SHO:9490617056 44 
TS SWRS 
HATHNOOR
A 

SRD NO 

18 ZPHS.KONYA
LA 

6 KM MEO:9949511708 41 HATNOORA SRD NO 

19 ZPHS 
Thimmapur 

  JAGADEVPUR 

35 
ZPHS 
Munigadpa 

SDPT NO 4 KM MRO:9177701734 

  
MPDO:994955645
9 

20 ZPHS 
Chatlapally 

4 KM SHO:9490617070 27 
ZPHS 
Munigadpa 

SDPT NO 

21 ZPHS 
Wattipally 

6 KM MEO:9441762130 25 
ZPHS 
Munigadpa 

SDPT NO 

22 ZPHS.MADA
RAM 

  JINNARAM 

34 JINNARAM SRD NO 
7 KM MRO:9000902301 

  
MPDO:994955645
0 

  SHO:9490617057 

23 ZPHS.NALLV
ALLI 

6 KM MEO:9949511711 34 
ZPHS.BONT
APALLY 
(VOC) 

SRD NO 

24 ZPHS 
NAGDHAR 

  KALHER 

32 
ZPHS 
NIZAMPET 
- N 

JPT NO 

  MRO:9177701728 

12 KM 
MPDO:994955643
4 

  SHO:9440901827 

  MEO:9676032129 

25 ZPHS.PEECH
EREGADI 

  KOHIR 

28 
MPGUPS.KO
HEER 

SRD NO 

  MRO:9000902314 

4 KM 
MPDO:994955643
1 

  SHO:9490617039 

  MEO:9948888502 

26 ZPHS 
GANGARAM 

  KONDAPUR 

49 
TS SWRS B 
KONDAPUR 

SRD NO 
8 KM MRO:9177701720 

  
MPDO:994955642
9 

  SHO:9490617037 

27 ZPHS.MARE
PALLY 

5 KM MEO:9441762278 46 
TS SWRS B 
KONDAPUR 

SRD NO 

28 ZPHS 
FAIZABAD 

7 KM KOWDIPALLY 56 
ZPHS 
CHILIPICHE
D 

MDK NO 

29 ZPHS 
GOUTHAPUR 

7 KM MRO:9000902302 47 
ZPHS 
CHILIPICHE
D 

MDK NO 

30 
ZPHS 
SALABATHP
UR 

11 KM 
MPDO:994955645
1 

46 
ZPGHS 
KOWDIPAL
LY 

MDK NO 

31 ZPHS,BUJRA
MPET 

8 KM SHO:9490617055 44 
RANGAMPE
T 

MDK NO 

32 
ZPHS 
KANCHANPA
LLY 

11 KM MEO:9866256963 42 
ZPGHS 
KOWDIPAL
LY 

MDK NO 

33 
ZPHS 
SOMMAKKA
PET 

6 KM   42 
ZPHS 
CHILIPICHE
D 

MDK NO 
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34 ZPHS.Tunki 12 KM   31 
ZPHS 
MUTRAJPA
LLY 

MDK NO 

35 ZPHS,CHITK
UL 

    
27 

RANGAMPE
T 

MDK NO 
7 KM KULCHARAM 

36 ZPHS,WARIG
UNTAM 

  MRO:9000902311 

44 
ZPHS.KULC
HARAM(G) 

MDK NO 6 KM 
MPDO:994955644
2 

  SHO:9490617047 

37 ZPHS,YENIG
ANDLA 

10 KM MEO:9440967306 37 
PS.RANGA
MPET 

MDK NO 

38 ZPHS 
KONGODE 

3 KM   32 
ZPHS 
KUKNOOR 

MDK NO 

39 ZPHS,AMSA
NPALLY 

6 KM MEDAK 30 
ZPHS.KULC
HARAM(G) 

MDK NO 

40 ZPHS 
RAJPET 

  MRO:9849904296 

28 
ZPHS,SARD
ANA 

MDK NO 

  
MPDO:984990325
3 

13 KM 
SHO:9490617045(
T) 

  
          
9490617046(R) 

  MEO:9989111435 

41 ZPHS 
Jangapally 

  MIRDODDI 
50 

TSWRS (B) 
Alwal 

SDPT NO 
2 KM MRO:9177701725 

42 ZPHS 
Mothey 

9 KM 
MPDO:994955645
7 

40 AKBARPET SDPT NO 

43 ZPHS Andey 7 KM SHO:9440901836 38 MIRDODDI SDPT NO 

44 ZPHS 
Mallupally 

5 KM MEO:9949511721 36 
TSWRS (B) 
Alwal 

SDPT NO 

45 
ZPHS 
Bandathimm
apur 

  MULUGU 

57 
ZPHS 
SINGANNA
GUDA 

SDPT NO 5 KM MRO:9177701723 

  
MPDO:994955646
0 

46 
ZPHS 
Ksheerasaga
r 

7 KM SHO:9490617069 54 
ZPHS 
Mulugu 

SDPT NO 

47 
ZPHS 
Tunikibollar
am 

4 KM MEO:9949511722 49 
ZPHS 
SINGANNA
GUDA 

SDPT NO 

48 
ZPHS.MALLI
KARJUNAPA
LLY 

  MUNIPALLY 

32 
ZPHS 
MUNIPALL
Y 

SRD NO 

  MRO:9849904293 

3 KM 
MPDO:984990325
1 

  SHO:9490617036 

  MEO:8897967659 

49 

ZPHS 
Magdumpur 
Rajgopalpet(
PS) 

  NANGNOOR 

48 
ZPHS 
Narmetta 

SDPT NO 

  MRO:9493211911 

4 KM 
MPDO:994955645
5 

  SHO:9490617061 

  MEO:9949511724 

50 
ZPHS 
ANANTHA 
SAGAR 

  NARAYANAKHED 

27 
Narayankhe
d 

JPT NO 

  MRO:9000902313 

5 KM 
MPDO:994955643
5 

  SHO:9440901832 

  MEO:9490609897 

51 ZPHS.KAGAZ
I MADDUR 

  NARSAPUR 

42 NARSAPUR SRD NO 5 KM MRO:9000902300 

  
MPDO:994955644
8 
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  SHO:9490617065 

52 ZPHS.BANJA
RANAGAR 

6 KM MEO:7893772230 42 
SRI 
KRISHNAV
ENI HS NSP 

SRD NO 

53 

ZPHS 
MAMIDGI 
Hadnoora(P
S) 

  NYALKAL 

41 
ZPHS 
HADNOOR 

JPT NO 

  MRO:9440478893 

10 KM 
MPDO:994955643
2 

  SHO:9440901837 

  MEO:9949446207 

54 ZPHS.GONGL
OOR 

  PULKAL 

39 SINGOOR SRD NO 5 KM MRO:9000902310 

  
MPDO:994955644
0 

55 ZPHS.KORPO
LE 

5 KM SHO:9440901840 34 
ZPHS 
CHOUTKUR 

SRD NO 

56 ZPHS.PEDDA
REDDIPET 

12 KM MEO:9849492408 32 SINGOOR SRD NO 

57 ZPHS 
KARCHAL 

  RAIKODE 

43 
MP UPS 
RAIKODE 

JPT NO 
10 KM MRO:9177701727 

  
MPDO:994955643
3 

  SHO:9440901829 

58 ZPHS 
HASNABAD 

12 KM MEO:9848223984 29 
MP UPS 
RAIKODE 

JPT NO 

59 ZPHS 
Kalvakunta 

  RAMAYAMPET 

49 
ZPHS 
Nizampet 

MDK NO 8 KM MRO:8978180317 

  
MPDO:984990325
4 

60 ZPHS Naskal 5 KM SHO:9490617051 44 
ZPHS 
Nizampet 

MDK NO 

61 ZPHS 
Narlapur 

8 KM MEO:9493462341 36 
ZPHS 
Nizampet 

MDK NO 

62 ZPHS.TELLA
PUR 

  RC PURAM 

30 
VBHS HS 
BHEL 

SRD NO 

  MRO:9849904291 

8 KM 
MPDO:984990324
9 

  SHO:9490617042 

  MEO:9441883435 

63 ZPHS 
GAJAWADA 

  REGODE 

26 
ZPHS 
DEVNOOR 

JPT NO 

  MRO:9000902309 

5 KM 
MPDO:994955644
1 

  SHO:9440901841 

  MEO:9492302915 

64 ZPHS.BABILI
GAON 

  SADASIVAPET 

39 
ZPHS.ATHM
AKUR 

SRD NO 8 KM MRO:9849904292 

  
MPDO:984990325
0 

65 ZPHS.VELTO
OR 

6 KM SHO:7382299516 34 
ZPHS.ATHM
AKUR 

SRD NO 

66 ZPHS.VENKA
TAPUR 

6 KM MEO:9490243392 26 
ZPHS.ATHM
AKUR 

SRD NO 

67 ZPHS 
KALABGUR 

10 KM SANGAREDDY 44 

ST ANN'S 
HS RAJIV 
PARK 
SANGARED
DY 

SRD NO 

68 ZPHS.CHERI
YALA 

4 KM MRO:9849904289 41 
TS RS U/M 
KASHIPUR 

SRD NO 

69 ZPHS.YEDDU
MAILARAM 

5 KM 
MPDO:984990324
7 

35 
SARATH 
VIKAS HS 

SRD NO 
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ODF 

70 GHS.RAJAMP
ET U/M 

3 KM 
SHO:7382299515(
T) 

33 
SANGARED
DY 

SRD NO 

71 ZPHS.KOTHL
APUR 

5 KM 
         
9490617033(R) 

31 
SANGARED
DY 

SRD NO 

72 ZPHS.MAMI
DIPALLY 

5 KM MEO:9441559552 27 
TS RS U/M 
KASHIPUR 

SRD NO 

73 ZPHS 
MOOSAPET 

  
SHANKARAMPET
-A 

33 
SHANKARA
MPET-A 

JPT NO 

  MRO:9000902308 

8 KM 
MPDO 
:9949556445 

  SHO:9440901838 

  MEO:9000881967 

74 
ZPHS 
SOORARAM 
(VOC) 

5 KM 
SHANKARAMPET
-R 44 

SHANKARA
MPET® 

MDK NO 
  MRO:9000902305 

75 ZPHS 
DHARPALLY 

8 KM 
MPDO:994955644
6 

38 
SHANKARA
MPET® 

MDK NO 

76 
ZPHS 
CHANDAMP
ET 

3 KM SHO:9490617053 34 
GJC 
Shankaram
pet® 

MDK NO 

77 ZPHS 
SHERPALLY 

3 KM MEO:9948297716 29 
ZPHS 
MIRJAPALL
Y 

MDK NO 

78 
ZPHS 
CHINNAGOT
TIMUKKULA 

  SHIVAMPET 

38 
SHIVAMPE
T 

MDK NO 
  MRO:9000902303 

4 KM 
MPDO:994955645
2 

  SHO:9490617049 

79 
ZPHS 
PARIKIBAND
A 

6 KM MEO:9441799736 34 
SHIVAMPE
T 

MDK NO 

80 
ZPHS 
Laxmidevpal
ly 

  SIDDIPET 

30 
ZPHS 
Narayanrao
pet 

SDPT NO 

  MRO:9849904298 

4 KM 
MPDO:984990325
6 

  

SHO:9490617058(
T) 
          
9490617060(R) 

  MEO:9949511740 

81 
ZPHS 
YELAKURTH
Y 

  TEKMAL 

57 
ZPHS 
DHANURA 

JPT NO 
4 KM MRO:9000902307 

  
MPDO:949006943
7 

  SHO:9440627017 

82 ZPHS 
KUSANGI 

25 KM MEO:9490448939 40 
ZPHS 
NIZAMPET 
- N 

JPT NO 

83 
ZPHS 
RANGAIPAL
LY 

  TOOPRAN 
46 

ZPHS 
KADLAKAL 

MDK NO 
5 KM MRO:9849904300 

84 ZPHS 
ISLAMPUR 

3 KM 
MPDO:984990325
8 

34 
ZPHS.MASA
IPET 

MDK NO 

85 
ZPHS 
MUPPIREDD
YPALLY 

5 KM SHO:9490617048 31 
ZPHS 
KADLAKAL 

MDK NO 

86 ZPHS.Ramai
pally 

8 KM MEO:9949511742 28 
ZPHS 
KADLAKAL 

MDK NO 

87 ZPHS 
Thuniki 

  WARGAL 

49 
Vishwa 
bharathi HS 
Wargal 

SDPT NO 10 KM MRO:9177701735 

  MPDO:994955646
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1 

88 ZPHS 
Meenajipet 

10 KM SHO:9440901839 41 WARGAL SDPT NO 

89 ZPHS 
Mailaram 

4 KM MEO:9912466033 38 
ZPHS 
NEMTOOR 

SDPT NO 

90 ZPHS 
Nacharam 

4 KM   27 
ZPHS 
NEMTOOR 

SDPT NO 

91 ZPHS.ALGOL
E 

  ZAHEERABAD 

25 
ZAHIRABA
D 

SRD NO 

6 KM MRO:9849904294 

  
MPDO:984990325
2 

  

SHO:9490617038(
T) 
           
9440901825(R) 

92 ZPHS.ASADG
UNJ 

11 KM MEO:9949511746 57 
ZPHS 
CHIRAGPAL
LY 

SRD NO 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
 
 


